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CONDUCT 01' ELzCTION RuLJ:S 

TIte Mblister of Law (Sbri A. K. 
Sea): On behalf of Shri Hajamavis, 
I beg to lay On the Table a copy of the 
Conduct of. Election Rules, 1961, pub-
lisbed in Notification No. S.O 859 
dated the 15th April 1961, und;r sub-
section (3) of Section 189 of the re-
presentation of the People Act, 1951. 
(Placed in Library. See No. LT-2939I 
61]. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINUTES 

Sudar Hukam ~  (Bhatinda): 
I beg to lay on-thC' Table the Minutes 
of the sittings (Seventy-seventh' to 
Eighty-fifth) of the Committee on 
Private Members' Bills and Resolu-
tions held during the Thirteenth 
Sc>ssiol1. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

MINUTES 

Sardar IJukam Singh (Bhatinda): I 
beg to lay on the Table the Minutes of 
the sittings (Thirty-first and Thirty-
second) of the Committee on Subor-
dinate Legislation held during the 
Thirteenth Session. 

~  ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE 

MnnnT.s 

Shrl Bam KrIsbaa Gapta (Maben-
dragarh): I be, to lay on the Table 
the Minutes of the sittingJ (Twenty-
tbird. and Twenty-fourth) of the Com-
mittee on Absence of Members from 
the Sittinp of the Bouse beld cIurinI 
the nurteenth "'on. 

lUI ..... 

IOSSAGJaS FROM RAJYA SABRA.. 

SMI'tIIar7: Sir, I have to report 
the tollowin, meua,es received from., 
the Secretary to Rajya Sabba: 

(i) "In accordance with the pro-
visions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to infonn the 
Lok Sabba that the RaJy.' 
Sabha, at its sitting held on 
the 2nd May 1961, all't'ed 
without any amendment to 
the Essential Commodities 
(Amendment) Bill 1981 
which was paaed by the Lolr 
Sabba at Its sittin, held on 
the 28th April 1961". 

(ii) "In accordance with the pro-
visions of sub-rule(6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabba, I am direct-
ed to return herewith the 
Medicinal and Toilet Prepara-
tions (Excise Duties) Amend-
ment Bill, 1961, which was 
passed by the Lok Sabba at 
its sitting held on the 25th 
April 1961, and transmitted to 
the Rajya Babha for ita re-
commendations and to Btate 
that this Hou!le h"s no re-
commendations to make to the 
Lok Sabha In regard to the 
said Bill". 

COMMITTEE ON SUBORDINATE 
LEGISLA nON 
ELEVENTH RD'ORT 

8ardar Buitam SIqb (Bhatinda): 
I beg to present the Eleventh Report 
of the Committee on Subordinate 
Lelislation. 

11.Jt lin. 

SALAR JUNO MUSEUM BILI-cOfttd 

1Ir. Speaker: '!'be House wW now 
proeee4 with turtIuIr OOIIIIderatlon or 
the followlnl JDGtIoD IDOftd by Dr. 
II. If. DM .... Ird KaT INl. 
"IT IT 
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"That the Bill to declare the 
.Salar Jung Museum together with 
the Salar Jung Library at Hydera-
bad to be an institution of national 
importance and to provide for its 
administration and certain other 
other connected matters, as pass-
ed by R8jya Sabha, be taken into 
'consideration". 

The total time allotted was 3 hours. 
Who was in possession of the House? 

Shri BraJ Raj Singh (Firozabad): 
"May I seek a clarification, Sir? The 
Secretariat has circulated a list of 
business for today and tomorrow. The 
U.P.S.C. Report does not flnd a place 
there; Are we not going to discuss 
.it? When the Minister of Parlia-
mentary Affairs last week announced 
the list of business it was there. 

Shrl Tan«amanl (Madurai): The 
report of the U.P.S.C. was discussed 
in thl' other House. It was included 
in the liSt of ~ ne  which was an-
nounced last week. But it has not 
bCl'n included now. I do not know 
what has happencd. 

Shri T. B. Vittal Rao (Khammam): 
Where is the time? 

Mr. Speaker: I was looking into 
the papers last night.. I think some-
thing may come up tomorrow. We 
must have some time Shri Rane. 

Shrl RaIle (Buldana): We thought 
that. more important is the University 
Grants ~ n Report. 

Shrl T. B. Vlttal Rao: This Bill 
has been allotted three hours. For 
Dr. ShrimaU's business anothe.r four 
hours. We have not got pven 7 hours 
unless we sit for an extra day. 

Mr. Speaker: Shri Ranga. 

Sbrl Rallp (Tenali): I would like 
to conJ(ratulatr myself and the An-
dhras upon the acquisition of this 
very great naUonal treuure by way 

of this Sir Salar Jung National 
Museum. I am glad my hon. friend, 
Shri Humayun Kabir has used his 
good influenCe in raising the status of 
the museum to that of a national 
museum. I am also glad that the An-
dhra Ministry has taken this oppor-
tunity of placing the museum at the 
disposal of the Government of India 
1i0 that it could be treated as a nation-
al museum and it could come to be 
further developed. 

It is one of the rarest collections so 
far as Indian history and Indian 
archaeological finds are concerned. I 
haVe had the privilege of visiting it 
a number of times and I found that 
some of the things concerning his-
tory, civilisation and culture and arc-
haeological background of the coun-
tries of Middle East and Central Asia 
and even the Deccani Sultanates in the 
South an' to be found specially in this 
museum. I shall not be surprised if 
10m£' of them are found to be entirelv 
unique. TIll'r£'fore, I am glad that ail 
th£'se things are going to be kept in 
Hrdcrabad alone; and hereafter this 
museum will come to be further en-
richl'd in view of the fact that it is 

n~ to be treated as one of the 
national museums. 

I wish to pay my tribute to that 
very great and noble family of Sir 
Salar Jung. Through successive 
generations they have placed large 
portions of their own wealth at the 
disposal of this great collection. 
The Government estimate of 
Its value e~ n  Rs. 3 crores. I do 
not know whether there is any other 
such colleC'tion made by a private 
family :mywhere in India during 
these lIeveral generations. But, any-
how. it stands to the credit of that 
great family that they have made this 
wondt'rful collection and thev have 
been good enough to place it at the 
disposal of our nation. 

I would like to make one small sug-
gestion for the consideration of Gov-
ernment that there are two amend-
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ments standing in the name of one of 
-our friends in retard to the represen-
tation that should be given to Andhra 
Legislature as well as to both Houses 
of Parliament on the Board of Mana-
gement. I would eertainly be glad if 
Government were to see their way 
to accept these amendments and see 
that these two Legislatures are also 
representated on the Board of Manage-
ment. And, I hope Government 
would try their best to place as much 
of their spare funds as possible at· 
the disposal of this museum and help 
it to grow. It needs as much as 4 to 
5 times the space which it has at pre-
sent if those finds that are already 
there are to be properly 
displayed and visitors and 
tourists are helped to appreciate their 
value. In addition, they should be 
helped in finding many other archaeo-
logical and cultural finds in different 
parts of the country and also in dif-
ferent parts of Asia, which, when add-
ed to this museum, would add to the 
historic and cultural utility and use-
fulness of this museum. 

I wish to congratulate Government 
on bringing forward this Bill. 

Shri T. B. Vlttal Rao: Mr. Speaker, 
Sir, I welcome this measure to declare 
the Salar Jung Museum together with 
the Salar Jung Library as an institu-
tion of national importance. I also 
welcome the provision for the cons· 
titution of a Board for the efficient 
administration of this museum. 

This is a magnificent tribute to the 
memory of the late Nawab Salar 
Jung. He had individually collected 
several pieces of art and several pieces 
of curiOl and levera} pieces of manu-
script. It is said that some of these 
collections are worth a little more 
t.Dan RI. 3 crorea. It may be the book 
value-that these are a little over RI. 
J crores. There are severa! pieces tor 
which we cannot fix any value at all 
and for them you cannot find an eqll&l 
anywhere in the world. There are 
very highly appreciated paintings in 
t!lIt museum as well. Several people 
undertake long journeys to Hyderabad 
only to visit thll museum.. So. it 1.1 

natural and it is but right that this 
institution should be declared an ins-
titution of nation a! importance. 

In the Library are also found every 
rare manuscripts. Several releareh 
scholars make use of these. Govern-
ment are making some efforts to pre-
servt' all these manuscripts. I should 
think a little more effort should be 
made, because once these manuscripts 
are destroyed we will not be able to 
get any. 

Some of the employees in thla 
museum and the Library are beinl 
sent for training in the National 
Archivf'S here. I would suggest that 
the training should be a little more 
nlen~  ~  that these things may be 
preserved. 

In this museum are found also a few 
pieces of curios, B few pieces which 
need not be kept there. There are 
certain articles, which, I am afraid, if 
they are k('pt there will detract trom 
the importance of the others. 

They are sOIne utensils or some-
thing like that. They need not be 
shown at all. The most Important 
thing is the construction of the build-
Ing for this mlASeUIll A sum of RI. 20 
lakhs has bt·n pruvided and I re-
member that the foundation-stone tor 
this building was Rlso laid. I am not 
quite surl' about it. But I know that 
the e ~ in the construction of this 
building by the State Government 
there is deplorably slow and It is reo 
ported in the press that the Minister 
of Scientific Research and Cultural 
MRirs has said so during one of his 
visit to Hyderabad. I hope that the 
construction of this buildin, will be 
expedited. 

Then I come to • very minor aSJ)(,-ct 
but which at the same time I would 
consider as an important mater aillo. 
The present admll5lon tee I. morf! 
than a rupee. 

Sill'! RaIlP: That .hOUld be re-
duced 

Slut T. B. VIHaI IIao: I am only too 
CODllCiou'l of the tact that this amount 
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is being utilised for the maintenance 
of the museum, But I feel that it is 
very exorbitant and l~ for a reduc-
tion. I hope the Minister win see 'that 
it is reduced at least by 50 per cent. 
I am also aware of the fact that the 
students are given 50 per cent con-
cession on some days of the week. 

Shri Kanp: Four annas is enough. 
Why do you make it Re. 1. 

Shri T. B. Vittal Rao: I would very 
strongly urge upon the Minister to see 
that this admission fee is reduced. 

With regard to clause 5, about the 
constitution of the board, I strongly 
oppose with all the emphasis at my 
command the nomination of members 
to the board. Undel' this clause the 
Central Government can nominate 
three members to the board; and the 
State Government of Andhra Pradesh 
can also nominate two members. I 
have very often seen some people 
being nominated to certain committees 
by the Government. wherein a persun 
has no knowh'dge of the work that 
tht, committee is supposed to do. I 
can quote soml' instances to this 
CITl'ct, but I do not want to do that. 
Therefore, I ~ e  that the three 

~ l  who are to be nominatf'd by 
the Central Government should be 
elcdt'd from amongst the Members of 
the Lok Sabha by the Members of the 
Lok Sabha. I have also suggested 
that in the place of two persons to 
be nominated by the State Govern-
ment. three members could be elect-
rd-1wo from thp Andhra Pradesh 
Legislative Assembly and one member 
from the Andhrn e~  Legislative 
Council. 

It may be said that when persons 
arf' nominated to the board, only such 
persons who have generally sOlDe 
interest in museUIJUI, museololY, 
archaPOlolY and so on are nominated. 
1 am told that from. the Lok Sabba 
and the Rajya Sabha. 254 Memben 
are NPl'eMIlted in various eoaunlttee. 

and boards. So, in this election, the 
Members of the Lok Sabha will take 
care to elect only such persons who 
have shown some interest or a little 
in terest in museololY and archaeoloey 
and so on. I know the Minister is 
just laughing away the suggestion. 
But I also know that when two Mem-
bers have had to be elected to the 
Employees' State Insurance Corpora-
tion from the Lok Sabha, though they 
belong to the ruling party, those two 
Members are really those who have 
got something to do with the Emplo-
yees' State Insurance scheme. As 
trade union leaders or as members of 
the trade union orianisations they 
know the work of the Corporation 
and tht'refore they are elected. So, I 
would suggest that these members to 
thl' board should also be elected so 
that thf're could also be an element 
of democracy in the administration of 
the board. 

Sl'('()lldly, I do not find any neces-
sity for the provision to be made for 
th(' Arcountant-General of Andhra 
l e~  to be a member of the board, 
What is he going to advise with regard 
to the maintenance of this museum? 
Probably he will advise about the 
accounts, but then provision has been 
madt· for the accounts to be audited 
by the Comptrollel' and Auditor-
GelH'rul. He will be able to tell the 
bO:1rd how to maintain the account!. 
etr. So. I do not tind any necessity 
to han' the Accountant-General on 
th(' board. Instead, I have increased 
thc number to be nominated by the 
Andhrn Pradesh Government from 
two to three so that the overall num-
ber suggested by the Minister is not 
at all increased. 

Thf're is one more clause which 
should be deleted. That is a clalBe 
which provides that when a member 
of the board is not likely to attend a 
meeting of the board he can authorise 
anybody to attend the meetin, of the 
board with the pennialon of the 
chairman. Of eoune, the ebaIrmaD 
of the board .. the Gonrnor fill 
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Andhra Pradesh. But even so, I 
would not like a member to authorlae 
somebody to attend the meetinc on his 
behalf. Of coune, I know ·there are 
ex-oftlcio members also on the board. 
But the meetings of the board are not 
going to be held very otten. At the 
most these meetings will be held twice 
or thrice in a year. Therefore, uu. 
delegation of authority to the mem-
bers of the board to nominate or 
select somebody to attend a meetin, 
of the board in their absence is rather 
'Very unfortunate. That should not be 
the spirit at all. When I am a member 
of the board, I must See that I attend 
the meeting and contribute to the 
C'ftcient management of the board and 
to its decisions and so on. With these 
few remarks I support this Bill and 
commend this to the acceptance of 
the House. 

Sbri Narulmhaa (Krishna,iri): It 
does please me, as it pleases others, 
that a new institution is sought to be 
creatE'd. We always welcome the 
.arrival of a new body. But on the 
gem')'al l e~ which are adopted in 
respect of the museums, I have my 
own misgivings as to the way the 
Minis:ry is handling this subject. 
Even then I would like to discuss at 
length th'is measure, particularly 
beraw;c the time available is also ade-
qU:ltc to discuss the whole matter. Of 
cOllrse. I will be taking my share of 
time only and not that of others. I 
am confident that within the time that 
is available to me I will be able to 
e ~ my vi£'ws tully and satisfac-
l~  

I commenc('d by saying that I have 
a 10: of n ~  Firstly, thpre is 
a desire to have three or four national 
museums. A museum is just not an 
ordinary thing. A museum ~ a more 
or I('ss scientific institution. I have 
in mv hand the Unesco Report-

n ~  Regional Seminar on the Edu-
eaticmal Rolf! of Museum.,-which I 
got from thl' Parliament Library. 
Thrr(', thl'Y have takpn the trouble ot 
dc·fining a museum as such. It hal 
becoml' neces..'I8ry for them to deftne 
• museum. This is their deftnltlon: 

"A museum is • permanent 
establiahment, administered in the 
general interest, for the purpoee 
ot preeerving, ltudyinl, enhanc-
in, by various mean. and, in 
particular, ot exhibitin, to the 
public for its delectation and ina-
truction l1'Oups ot objects and 
specimens of cultural value: 

"artistic, historical, sclenWle 
and technological collections, bota-
nical and zoolocical ,arden, and 
acquariums, etc. 

Public libraries and public 
arehival institutions mainta.I.ninJ 
permanent exhibition rooms .hall 
be considered to be museums'," 

So, there is a very meticulous and 
thorough definition of museum arriv-
ed at by competent people in a con-
ference at international level. 

Coming to national museum, that fa 
another subject. A couple of yeara 
bliCk, there was a Central Advlaory 
Board on Museum and there wu a 
sun'ey committee. This SUrVl'y com-
mittel' met and examined the prob-
lems of museums in India. They made 
certain recommendations. They were 
placed betore the Central Advllor,' 
Board and they have allo given their 
approval to thele recommendations. I 
do not know Why thole recommenda-
tion· have not been strictly adhered 
to. We are very well aware that 
particularly in thill Ministry, ~n

eVl'r there is a dift'erence of opinion 
pxprl'ssed, the Minister doel not best-
tat(' to say, "ThE! Advisory Board on 
Archaeology has said like this and I 
am on right lines". That is how he 
used to tum the le~ a,ainlt thOR 
who made critlcilUlll!. In thil parti-
cular n~  I do not know why he did 
not attach thp !lame value to the 
vip\\,. of the Advisory Board. 

Ttl('re have been a aerie. of recom-
n n~ madl' by thl' expert 

museum IUrvt"y committee and ap-
prove«\-by the Central Advisory Board 
on Museum. It hal been placed In the 
Librarv ot Parliament. They ha". 

l~e  the pattern of museumJ I • 
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India. That is also important. When 
an institution in a particular place is 
to be taken over by the Government 
and converted into a national museum, 
we should really know what people 
concerned with museums think about 
these things. The opinions of this 
Advisory Board have to be examined. 
It is normally expected that the 
Government would have had them 
examined. But from a careful read-
ing of these recommendations, I find 
what is being sought to be done by 
Government is quite contrary to the 
recommendations made there. Just as 
UNESCO has iiven a definition of 
museums in general, a national 
museum has also been attempted to 
be defined by this expert committee. 
They have said: 

"The national museum of the 
country should be a multipurpose 
museum having collections of 
national character which CIIIn inter-
pret the achievements of the 
nation in the different fields of 
life, supplemented with such other 
collections as are conducive to the 
understanding and interpretation 
of the material in the conections." 

They have also  defined what a State 
museum should be, what a regional 
museum should be and what a local 
museum should be. Therefore, having 
t!onsidered the entire problem very 
carefully about the national museum, 
they have said that with our resources, 
this country can have only one 
national museum. If we want to have 
a national museum worth the name, 
they say we can have only one. 'nle 
Minister, of course. is enthusiastic. I 
do not want to throw cold water on 
him. but !ltill we !lhould not !ltart 
institutions of a diluted quality. One 
thinJ wen done Is better than attempt-
Ing to do several inferior thin ... 

WE' cannot simply can somethin, a 
national museum. and Imagine it Is 
a national museum. We cannot call 
all Captains tOiether and uY. ''You 
are hereby declared  as Generals". By 

mere conferment of an honour by a 
body, however mighty it may be, they 
do not get a new glory; they are not 
worth the honour conferred on them. 
There must be some intrinsic value. 
From this point of view, I have some-
misgivings as to whether it is right 
to have more than one institution of 
this kind. The Minister's policy is to 
have several national museums. It 
would be more appropriate to call 
them regional museums of high stan-
dard. The definition of a national 
museum given by the expert museum 
surv<,y committee and approved by 
the Central Advisory Board on 
Museum is a very difficult definition. 
According to such a definition, with 
our present resources. I think for the 
immediate future. we can have only 
one museum of that type. 

Even herp, they say that there is 
shortage of personnel. This commit-
tee has also referred to the difficulty 
in administration and finding of suit-
able men. I may point out that even 
for the one national museum that we 
are having now, we have a foreign 
expert in charge of it. I am spl.'akinl 
subjt'd to correction. To the extent 
I know, I am told that a foreign 
expert j. in charge of the national 
museum here. 

Mr. Speaker: Thl.'rl.' is a ady here. 

Sbrl ~  So, it is very 
diftlcu!t to get personnel. But the-
Minister wants to havf' several nation-
al museums. I do not know how he-
is going to get the necessary person-
nel My plea is that we should con-
solidate what we already have instead 
of frittering our energies in several 
d i rf'C"tions. 

Rl.'ferring to administration. of 
mU!lf'urns. thl.' report ot thl.' survey 
committf't' Rays: 

'''''1.' development ot the rnusl.'-
urnR will be rapid only It thf'tr 
administration I!' progressive. 
ftexible and frf't' from too much 
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'red-tapiml'. For this pqrpose, it 
will be dective to place the 
museums under ,ovemin, bodiee 
~  members especially chosen 
for their interest and experience 
in museums and administrative 
skill to ret thinp goin,. The 
DirectOr of each museum should 
be actively associated with the 
administration and be given wide 
powers." 

That is the view of the expert com-
mittee. 

Coming back to the particular 
museum which we propose to nationa-
lise, with your permission, I would 
read out what was said about it by 
Shri N. Venkateswara Rao in the 
Rajya Sabha. It is very relevant here 
and we should know about it. He 
laid: 

"Thil, I know, is an unpopular 
OpInIOn, an unorthodox opinion, 
but still, as one who has taken 
keen in terest in museums through 
a long period of his life, I regret 
to say that my opinion whether 
palatable or not. is wholly correct. 
In the Salar Jung Museum, I have 
not found even a single art object 
to represent the greatnesl of the 
Satavahana Empire. In that 
museum, I have not come acroa 
even a lingle Iculpture to pro-
claim the ,lory of our Kakateeya 
Empire. In that mUleum there is 
not even a single exhibit to sin, 
of the grandeur of OUr Vijaya-
na,aram Empire. There il nothln, 
in that museum either from 
Amaravati or from Na,arjuna-
konda or for the matter of that, 
even from any Buddhilt centre, 
in the former dominion!! of the 
Nazam. Of course, I found in it 
quite a number of European mar-
bles, but I was rather lurprUed to 
note that none of them wal an 
cm.mal cretltion. They are an 
copies of the famous sculpture. 
fOWld In the mUleUmI of J:urape. 
Any rich man can buy th ... 
copies even tocSay in the shOP' of 

Rome, Florence or Paris. The 
same applies even to the European 
paintinp. As far as I could lee. 
there is not a Iin'le ~  

painting by any reputed European 
artists. Well, Sir, there are some 
hundreds of varieties of mui! 
boxes, and other boxes; there are 
some thousands of ,ad,ets; there 
are scores and scores of hand-
sticks. As far as I could see, even 
the pieces collected from the Far 
East-trom countries like China, 
Indonesia and Japan-were nei-
ther ancient nOr could they be 
called original art objects. MOlt 
of them are copies which can be 
purchased even today by any man 
with a tat purse." 

am reading this to show how an· 
eminent person interested in mUieum. 
who has gone there teelll about It. I 
have 81110 gone and seen It. More or 
lells, the description given in the 
Rajya Sabba is correct. Of course, 
there are curios, and curios are 
interesting. But a national museum 
cannot simply contain curios. 'nlt. 
does not mean that there are not 
nluable!l also there. 

13 hrl. 

From the point of view of money 
certain thingll may have value, but 
we have to have articles of educa-
tional, scientific and other instructive 
matters and not merely of financial or 
monetary importance. 

Sir, theSe are my mia,lvln,.. Why 
do they take over lomethin, which 
III not in the accepted senllf' a mUReum 
and then convert it into a national 
muaeum particularly at a time when 
our resources are Umited, our techni-
cal penonnel are limited! It I. on 
thlll bl"Olld polky that I am haviq 
miagivinlA and doubts. J would Ilk. 
the hon. Mlniater to ,Ive an answer 
to this speciftc point, whether we can 
really have a national museum In the 
accepted senile at the term. 'nlere 
are mUIleUJDI MYinI an international' 
leYel. 'nl4n'e are very ,OOd ~ l 
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in our country which come under this 
deftnition. The Calcutta museum is 
-a museum of great importance and it 
very nearly comes under the descrip-
tion of what could be called a national 
· mUlleum. . But, as the Committee itself 
reported, they envisage only one 
· national DWBeum and some of the 
important museums like the Calcutta 
· museum are to be an appendage to, 
'what is called, a national museum 
though they are outside the territory 
· of the national museum. They want-
·ed only one national museum for the 
various special subjects. The other 
museums In areas outside the capital 
·were to be only a part of the nucleus, 
and the whole thing treated as the 
n l ~  museum. Then money was 
to be spent so that on all branches ot 
science these e ~ could be 
'brought in the picture. 

But now what he says is that there 
will be a multiplicity of institutions 
without each one having the necessary 
quality. Therefore, an explanation Is 
rea1iy du(' from the Minrstry ~ to 
why they did not accept the recom-
mendations of the committee set up 
by them. What has made them sud-
·denly think that they can go rapidly 
ahead in this matter? How did they 
ftnd justification for a particular 
museum in a particular place to be 
emin('ntly fitted for this kind of des-
cription? I do not quarrel about that 
parti('ular mU!l('umbeing developed. 
It can br a regional ~  a great 
mllSl'um; I have no quarrel about it. 
It can rven be strengthened. But 
. wh('n WI' conf('r a big name like 
"national mUIIE-Um", it must merit it 
pill1('I' from Ih,' bl',::inning or from 
the' point of view of resources the 
'Government cnn mU!lter to make It 
rf'ally R national mUIlE-um. 

Sir. without the re!lources, technical 
or otherwise. for achiE-vina: such an 
. obj('('t, it you simply confer names on 
stich thlng5. it will amount to confer-
. rlnlt titles on various things without 
·the rral merit about them and it win 
!1f'nd to dilution of quality. I do not 

want any such thing to happen. I do 
not want other countries to say that 
the so-called national museums of 
India are just orclinary types of 
museums. I want the institutiona in 
this country to be well appreciated in 
other countries. 

Sir, let not my criticism be mistakea 
as cold-shouldering. I really want to 
know the policy of the Government, 
what they mean by ''museum'', what 
the authorities on museums mean by 
''museum'' and whether our stepa 
tally with the steps suggested by 
them. Why have Government ignor-
ed the report which I have quoted? 
How is it that they have suddenly 
decided to have a number of institu-
tions? These are all points, Sir, OIl 

which I want thr Government to 
answer. 

~ (wT (f",*141",,:;:) : ~ 
~~  ~  ItiT • ft;:it t 
~ ~ ~ '" ~ lIfl"II' arii' ~ ('f 
~ it qrur t Cf) ~  1{' ~ 

~~  

~~ ~ l ~ ~~ 

~ qr.n ~~ ~ I f!fIf{ rn ~ 1J" 
~ ~ 1til ~ ~ ~  IFf ~ 

~ mt1'll ~  ~ qr.n ~  

t I 4' ~ ~ it ~ >!Oft mT "r 
~~ 1ft ~ ~ fr:1ij\ ~ ri 
~  l ~  I ~~~~ ~ 

ItiT ~  ~ ~  it ~ ~  ~ 

~ ~ l ~  ~~ atT ~ 
lfft ;;nrrm:f it .q lfRT ~ "r 1M",", 
~ ~~ ~ q ~  iW:oR <1i1ft 
'if ~ ~ ~ -tiT ~ f1prr, 

~  ~~ ~ ~ it UT ~ 

ofT'" it; ~ it , ~ qa ~ 
~  ~ q'f'f ~ SI'11t I ~ ~ 
~ ~  ~ 'ii q,{.., 1riiIItT 

~ "" I 
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~~ famqor ~  ~ lIT for. Cil 
~  ~ "" ~ Vi 1 ~ ~ ~ 

~ ifl1 ~  ~  it ~ ~ ~ flf. 
i ~ q'{ <f.Tlf rr(T rn ~  m!1f fr; 

~ ~ ~ ~ ~ ~  ro ~ ~ 1 ~  

~ ~~ ~ ornr ~ '1T 1 ~ ~ 
~ ~ ~ q 1 

,,;rif ~  ~ 1fT ~ ~  fif.' 
~  ~  l n ~~  Jii ~ n 

~ ~ l  '11 CI1I: ~  fq5Trn "1'1 1 qg If.'AiT 
iiIT,j" ~ ~ ~~ ~  *,;(,fu ~ 

~ iT, ~  ~  it, ~~~  it. '1r7 it 
ur 'P'fr if, ilIT't if ~ lIT If."4T -i r'fl ~  

~ 0:1'1 ~  ~  I:n'?i ~ ~ I 1I"1"";"RT, 

~  1f1'1', ~  ~  ~n  

'Il-: ii'A l ~ or.r ~ R'!t, l ~  ql 

o('I'T "3OAiT ~  ~ i{ ~ ~ m '"1fc 
~  rr(Y ~ lIT. ~  ~ OffiT ~ 

q I ~  If."ltT lfT ~ <iff ~ 
~  '-IT ~ ~ ~ ~  ~ ir ~  

~ ill-: itqT ~  ~ 'ir f..!7_"f7'IT'Tlf <fif 
-<ti<: ~ ...m ~  1 

~ ;:fr l ~ if If.rltlT q 
'Il-: ~  ~  ~ ~ ~ q ~ IffUilTT 
,,)7 ~ I ;;rrof.''''I' ~ ... it. ~ ~  

~ ?fr fifi CIt ";<'=fT it; ~~ lf1R' q ~ 

~ "-T71IJ' ~ H;;J\' ... m If.T 

~ flPZT I PrO{ ~  if.T ~ ~ 

it ~ ~ "lj"f.r it ~  ~  

~ f4p1f ~ d'..m ~ ~ 'l"'I'T 
ur ~ ,orr ~ 1ft ~  I 

11.11 bn. 

[SRRI JACANAftA RAG tn t"-ChaW] 

~ ~  itr l ~ ~  ~ ~~ '"t 
1Il"'= ~  ~ ~ .. IJ"{ I ~~ "'"'J 

~ ~ ,,'""'" 1ft' ~ ~ ~ .". .t 
,-q D'R ~ ~ I 1J.1l1lfWm ~  ... 
:Ill (Ai) LS-I. 

t 1 ~ ~  ~  ... wr q I 
~l ~ ~ 'fg ~ .,t i'itf<fi1't 
~ til! rr(Y ~~  ~~~  

lfiVrJit ifiT ~ l ~  ~ ~  -.m 
if fifi If ~  ~ ~  1ffVr1rt ~ ~  

~ "om ~ " 1fT ~ ~ '1 tim: 
~ ~~  l ~~ 

~ vff ~  ~ ~  I ~  

if; ~ ~ ~  ~l if ~~ 

i lffUrut ~  ~ r;f\' I ~  "'" 

~ ~ ~ ~  ~ "h: ~ e IIf,T ~ 

OIT l~  t1 N. of.l1HUT ~  ~ 

f.:"oflfT ~ F.n.'P'f' ToIIf) U ~ 11,m tJl fit, 
l ~  ;ft-;i' II?, ~ ~~ ~ I ,,'fir. 

~  U; 1. Ur. ~  "f.ir '4T f ~~ tlTlT ~  

m <If, liI'itF. ~ ~ .,.) ~  ~  ~~ 

~~  "'..,. ~  ~ l I .. ,f ~ 

~ ~ hiP!' ~  ~~  ~ ~~ ir. ~ ~ 
~ l  .. ~ I ~  ~~ ... "h -r, ~ 
.,if, ~ ff) JiI1l" q,,; ':f.7'fT V ~ 

~ ~ I .• pfi' Qfl' If;)t ~ ~ ~  ~ 

11ft' 1'1') l~  ~ ~ l  if; l ~ IfK .-TlT. 

~ n  ~ Vi Ifrill m ~ ~ ~ 
ortt p?r q I ~ ,.:rnr ~ fof; ~  

~~ ~ ".M' it 'CA"of.' ~ ~  
~ . 

'" ~ f,,7UT IIIlT ~  fiNi a;:(f;r 
i:ffRll ~ ~  Rf"ii flf.U'! .ft;.t,., 1.{T·A1f 
IIIl r ~ IR'tl'1lTlfJITll If; 'fI" It:!' qft 
~ ~  f{:'IJT I tm ~ ~  t1tti\' 

~ ... of.1 ~ ~~  .-.,T f;l\11T '" 

~~ ~ ;f\lf;'j ~ JfN;,' ..,-, MUT 

'" I m1f 1ft qrq • '{ ill 'fI"ft 
~  ~ ~  ~ q- TlJfit it -tlfim 
If(i Itfr 1111T u(1' 1t:rnT t Fr.: (iI'Itft It:t 
:.ro(4: ~ it ~  rt I 'il lIfllf ~  

fir,.. 1f 111.7 :a;;" ~  '"" ,.jr .q. • 
~ .; f,,: ~~ 1ft;' qpr f4T Hr .. ~ 

~  lA1T ~ ~  r. 
~  t I W1fi ~ ~ in 

lIlT ~ f'IwT tr;· I ~ 11ft,. 
~ ~~ ..,m rIt 'I'" 
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['1ft ~~  
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~ tl ~ t l~ ~ ~  ~~ ~ II,T 

~ iiiI' n~ t I ~~  ~~  {If 

~ it; ~ 1Il( ~ t q'l'l: ~  

.rtT ~ ~ t, ~ ~  ~ ~  

~ t f1I; m 1fIIiT0\ it ~~ ~ 
t, ~~ ~ ~ it; ~ ... T ~ 'II qrT 
~ ~~ ~ ~ .on1rT 'fDT 'fI flli ~ 
.If> ~ 4IIiT WftT"I'V qj {T'IT I ~ 

~ ;r¥ it>' rn "R """ ~ 
Iftpf it;' ~  ~ ~ I {'if ~ 

~ ~ if\1 ;fti ~  ;;{f ~ ~  
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;fti ~  -r{f ~  ~ qT <:(T 

t I 

~ ~~ ~~  

~  it; ~ m.rr qm ri IIToIT 
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~~ ~  ~ ~~ 

rn IR ~ Ifi'T':UT ~ it ~ ~ fill" 
~ ~ ~n  

.. ~ el  ~~  ~ qrcWI",<:'Ii itffi' 
t, m iifi.,i(iiiFJI"'.., ~~ lilt 
'1iijll14ifi<:'li ~ ~ ~ ~ t  , 
ft" 'if.;;a",)ul Ilf.T m i"'otit1rFJlifi+i 

~~  ~~  

~ (ii'N aoA ~ ~ ~  ~ 

~~~ l ~~~ 

t I 1i Ifl ~ ~ ifi<: \;of ~ t m-
~~  ~~~ ~ 

1FT qT ~  ~ Fifi1rr 1q'T ~ I !fit: ~ 
m ~ II';ft rt t, Ifif ~ ifiWf ~ ~ 
tn: ..rr rt tim o.lR .-.r ~ 
~ m ~ 1FT ~ fif;lrr pr " 
~ ..rr tt ~ I \;of ;ftif if; ~ 
• m ~ JJ'lm: ItI't ~~ l  (r.It 
~  mr JJ'lm: 11ft ~ ~ 
~ ~ ~  ~~ 

~ ~ ~ ~ q I ilh14 ifi?l I t I 

q ~ ¢ ItI't ifRf t Ai iPIft1r 
~ ~~~ .. 
~ ~ t;n ~ f1RT t I It m II'{ 
~ ~ f1I; ft " ~ ~ tT. IT Iff, 

~ ~~ n  
~ ~  .. ~~ 

-m tn, ~ "" .. ~ i fit; Ifl1r q III1l" 
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[-it ~  

~ ~  Ai ~ ~ ~ "aft ;fti ~ 
~ ~ ~~  

~ ~ t. ~ ~ ~~ 
t. ~ ~ ~~ I ~ ll"Q: 
.qr ~~ 'T ~ for. ;fif;;i.:!l if; ~ ~  

f'li'lf ~n  <tiT ~l  'mft ~  ~  

if; ~ ~ 'SI''Ii'n: 'ifiT ~ l l  J;fTifr ~  

irfiT!fT ft ~ for.lf ~ ctt "l'Tfifl'l' 
m:ft ~ I m T ~  <tiT m if; ~~ ~ 
llift ~~~  ~ ~  f'ti ~  ~ ~  

'U'{tl.f ~  ~ q'h: ~  ~  

l~  ~ ~~ ll"T ~l  l~ l  

<ti<!"l'T ~  \3'f'{;:!' iTlTT I ~ ~ ~ l  

~l ~l  'tiT ~ 6fI' ll"\?; ~ f;r. 

~  ~ ~ l  ~  ~ ~ l Q:) 

~  ~~ ~ ~ it ~ ~  ~ iir, 
~  ~  ~ ~ l  QIl\?,1"T'lf iftm ~ ~  

~  If' ~  ~ filf\' ll ~ ~  Ofr;:!' ~  

~ lin ,*" ~ f'fi ~ it {Jf ~  

IIit ...,. ~ ~ ~~ ~ or.T ~~ 

~~ l  ~ l ~ ;;t.! ~  ~  ~~ ~  

~  ~  ~ l ~  ~  ~ l ~ Tl1ff ~ I 

~  "'0 "T" ~ ~  : q' 

~l  ~  ~~  '{Trim ~ I if '3fT'AT 

'qTr.>fT ~ f'li' ~  oft ~ ~~ 5T iiT ~ ~ 

~ ~ l  ~ ilfil'q' t 1fT ~  ljjf1rfr 

~ t I \3'«. l ~ l  ~  ~~ "fTIT {7f 1f.Tq' 

iii) If."tiit ~  ~ '1')7 ~ tfui ~  f'fo41 

ilt flf.u t ? .q ~ ~  ~l  ~ I 

Is it the work of one man or the 

work of lIome pel'lODl who have 

preceded him and lOme peRona who 

".ve followed him? 

tft (1T : 4' qaT ~~ 'fiT l\I1I'! Jj I ~ ~ 
Ai ~~  ~ ~ AiI.fT I ~~ ~ 

\3';;.f,J' ~ 'fiT 4 ~  <ill' ~  ~ "4' ~ 
~ ~  I ~~ ~ ~ ~ ~ ~ 

~  ~ fun" ~ ot't ~~ gt ~  ~ 

~~  ~ jj') ,,<Ai ~ ctt ~ gf ~ I 
1l <ti)t ~ ~ rn ~l ~ ~ 

~ ~  Jj') "4'::r ~  ~ ~~ ~ ~ f'fi 

~  ~ ~  ~ \3'orif ~ ~  

t X qiT ~ \3'.:r<tiT fOT!.fi{ ctt ~ l  gt 
~ qT{ X ~ ~  \3'.:rif; fttm', <mT q'f 
Jj');,;.:rif; ?f5f if ~~  ~~~  ~~ 

~~  ~  ~ I ll"il" "lrn ~ ~ fir, ~ 
~~ ~ 'Ii"l'ITiflffiT !ll'n ~ ~ ~ ~ 

f'm ~ "I'rt ~l  'iT ~  ~ ~ ~ 

q'f ~ ~  if; ~ -:ift qr;:rT<roJT 
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~ i, IT"t "" fir, li(Y "JJfIIir ~ 
~  it ~ ~ 'OITit q'f ff:"fT ~ ~~ 
;r i ~ I q: ~~ ~ i Ai ~~ 
~ ,If trrrr I !II'1n: ~ ~~ 
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~ mik if; ~  iJ ~ ~ -t 
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m ~ ~ ;ft <iT ~ it ~ ifom ~ q-n: 
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;iT ~ ~  FIT.,T ~ "7. -,-;i;, :mf.f 
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Mr. ChaJnnan: Shrimati LaxmJ Bel. 

Sbrl Yadav Nan,... ladbav (Male-
,aon): All the hon. Kemben camlq 
from the same place are balD, called. 
They may give their opinion alter-
wards, 

Mr, C ........... : The hon, Member 
w111 be called later on. Let her .,.. 
ftrst. 

~ WfIit .., (ttl .... (I ... e) : 
~ ~  at If( .... erA' it; Arq 
tmrI'{ ~ ~ ~  m ~ 
~ '"'" mr " ., ~ Ir'f1't ~ i I 
.... 111m' til ~ ~ .... I ...... 
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Shrl AaroltiDdo Gbosal (Ulubel'ia): 
I welcome this Bill. I am ,lad that 
the hon. Minister, at the present 
moment, is nationalising some of the 
big museums of India. I am usinl the 
·word in the commercial sense, namely 
that the administration of these 
museums is being taken over by Gov-
ernment from the private mana,e-
.ments. 

As regards the Salar Jung Museum, 
though I cauld not see it very minute-
ly, I think that this is a museum 
which contains some valuable 
treasures which can be taken ov,r 
by Government as a national museum. 
I appreciate and welcome this idea. 

Of course, if we look into the 
.growth of the museums not only in 
our country but in other countries 
also, we shall find that in the begin-
ning, these museums in the feudal 
ages were the creations of the rajahs, 
maharajahs, feudal princes Or big rich 
men; they used to collect these art 
treasures according to their ~ 

and hobbies, as individual collectors, 
and later on, these were collected 
together and kept in a museum. Now, 
graduaJly, when the States are takin, 
over these things from the private 
managements, ali these collections are 
now being turned into mU5eums. So, 
we find that in every museum, there 
are some anomalous collections; there 
is some di1rerencE' in the art collec-
tions and other art objects. Mostly, 
the rich people belonging to the feudal 
classf's had originally taken the initia-
tive in bringing these collections 
together and in setting up these 
museums, and thus, all these art 
objects and art collections were con-
sidered as their personal belonglnp 
in the beginning. In fact, not onJy 
could they doreS to spend at th.t 
time, but these were .vail.ble to them 
also. because they were the patrou In 
those .,ft, of mUSicians, artistes, 
writt'n. sculptors and all other perlOns 
who donated their art objectl to the 
nation and to posterity. So, the 
people used to conalder .n thOle eo1-
teettons u .rtie1el belaariD' penon-
.n, to these bt, men or rte1I men. lIDei 

they used to look ., then thinp. not 
from the point of view of ItUdy. but 
in a spirit of awe and wondt'r at how 
these peOPle had been able to collect 
thOSe things. But, gradually, that qe 
has passed, and also that race of col-
lectors is now extinct. Now, <1ovem-
ment comes into the picture. and tht'y 
are taking over thele museums in 
order to turn these thin,s into objects 
of study. ThaI. is the hilltory of the 
growth of museums in all countries 
of the world. 

At the saml' timc'. I appreciate the 
action of Government in takin, over 
the mUSl'ltm which was built up by 
Salar Juni Sahib in his personal 
capacity and on his personal 
initiative. But one apprehension in 
the minds of connoisseurs of art il 
that too much departmentaHlm 
may hinder the growth of the muse-
um, So far ~ these institutions are 
concemed, personal initiative and per-
sonal energies are required to trans-
from them into living inl;titutionl. 
So we would rt'Quest the hon. n ~  

to look into this matter and !It't' that 
rffi-tapism does not stand in the> way 
of the devf'lopm('nt of thill mUlieum. 

As rl'J!urds musl'ums in India. there 
wert' two 01' three commltteel 
appointl·d. Ont' of the committeH 
has mad" ~ ~ recommendations re-
garding th" lIe·tting up of ~ l 

r('gion.w:sf' and 7.om·-wi"" and alfO 
for having a national mus('um. Rerer' 
I would like to support Shri Ylldav 
Narayan JadhOlv and lIay that India 
being a bill country, it ill not pOllslble 
for p("()plp from all e ~ to go to 
one plae(' to seE' the exhibits of the 
national mUIIl'um. Wt' ("111 have 
museums in regions and cali them 
national mUlH'um!l. Thprc ill no harm 
in that. It dOt!!! not in 8Ily way go 
.. alnrt tht' presti Ie ot the country. 

'Ibm there are still rnany mu!lt'uml 
which could ~ taken ovt'r by Oovf.'m-
ment. There i. a muleUJII Jft KYlOre 
_t up by the pn!dec:euor of ~ pre-
sent Mah .... j. who I. \he Governor 
now. It II a very IDOd museum. But 
the obJecta of art .... beiD, damqed. 
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and wasted, because the exhibits are 
not being properly looked after by 
anybody. Then there is a museum at 
Jaipw-. U is a better museum, and 
more care is taken of that museum. 
There are also some other museums. 
There is one at Allahabad. There also 
some care is taken to look after the 
museum. 

In theSe museums the exhibits are 
arranged in such a way that it is very 
difficult to have a connected idea, if 
I go round the rows of gallaries. 
This has to be looked into. 

Thc·re is also scope for setting up 
museums in other places, like Orissa 
and Madhya Pradesh. There is also 
scope for developing the Bombay 
museum. Therefore, I would request 
the hon. Minister to consider these 
things also. The time has come to 
see that the objects of art available 
in those areas without any museum 
at present are collected and exhibited 
in museums set up in those places. 

Another thing I would like to men-
tion is about the diversification of 

e ~  There are different types 
of museums. In Calcutta, there are 
commercial e ~  Recently, a 
new llluseum has been set up by Shri 
Birla. 

The Minister 01 SCif'DtlftC Research 
and Cultural Aftain (Shrl Rumayun 
Xablr): Not by Shri Birla, but by the 
Council of Scientific and Industrial 
Research. 

Sbrt Aaroblndo Gbosal: That is also 
a very gOOd museum. It is a special 
museum. Such museums are allo 
necessary. Such museums covering 
other aspects also should be develop-
ed. This will develop the country in 
the sphere of museums of various 
types. 

As I said, in most of theae 
museums, the exhibits are arranged. ., 
haphazardly that It is very diftlcult 
tor anyone lOin, round the roWI of 
pllmes to let an lei-. The exhibits 
mould be arranpd in INCh a way 

that a student or foreign visitor who 
goes round can have a glimpse of 
development of the different ages. 
For this reason also, the gallery guides 
should be trained. There is necessity 
for a training college for these gallery 
guides so that through their help the 
'iltudent Or foreign tourists who go 
round these museums may get an 
educative value or impression about 
the past of the country. 

I would again thank the hon. Minis-
ter for taking over this museum. I 
would tell him that such museums 
which have not been taken over by 
Government are being wasted because 
there is nobody to look after them. 
I would request him that these 
museums should also be taken under 
Government management so that they 
can be put into order and be of bene-
fit to the country. 

Dr. Samantsinhar (Bhubaneshwar): 
1 fully associate myself with the fine 
sentiments expressed by the hon. 
Minister in his opening speech intro-
ducing the motion for consideration. 
It is actually a great thing that a 
single individual, the late Nawab 
Bahadur Salar Jung. had co!lected 
such valuable articles of art and 
manuscripts of historical impol'tance. 
I also cannot imagine how it was 
possible for a single gentleman to col-
lect such a vast quantity of articles. 
Of course, the entire credit for this 
may not go to the late Nawab Salar 
Jung Bahadw- because two of his 
ancestors also took some part in col-
lecting these things. But the major 
part of the credit goes to him. This 
shows how he was determined to 
establish the museum. 

It is also a great thing that the ex-
Hyderabad State Government preser-
ved the museum properly after h1I 
death. I thank the Miniltry and the 
Andhra Pradesh Gov.mment and alao 
the claimants to the property of th. 
late Nawab Salar Jung Bahadur for 
having effected a c:ompromiae .. • 
result of which WI museum bu been 
brnUf,ht under the control of the 
Go. nunst of India. 
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As regards the policy towards 
museums in this country, I fully agre. 
with the view of Shri NarasimhaD 
that there should be one national 
museum in the country. Some hon. 
Members have expressed the view tha, 
~ n e n  the size of our country 
and the distance from place to place, 
we may not have only one museum 
but several museums. But in my 
opinion, in consonance with the great-
ness of the Indian Union, there should 
be only one National Museum, and 
there may be Tei!ional ~  In 

different States or different p1ru. 
Shri Aurobindo Ghosal was saymg 
that like the regional languages which 
are also called national languages, we 
may haVe regional museums which 
may be called national museums. 
There may be su('h national e ~  

but their grade and importance may 
not be like that of the National 
Museum which should be one for the 
whole country. 

Perhaps regarding this particular 
museum. the Saiar Jung Museum, 
the!'e have been some difficulties faced 
by the Ministry, becaus(' the case was 
pending befm'e th(' court and thl'Y had 
to tak(' great trollbi(' to effe<'t a rom-
promise. pprhaps under the terms of 
the compromise, they ar(' ohl:gf'<i to 
declar(' it a nat ionai museum. 

14;00 hrs. 

In this connection, I would Ray that 
wht'n the Nationni Museum Bill for 
the Calcutta Museum was introduced 
hert'. the hon. Minister, Shri Humayun 
Kabir was pieasl'd to mcntion-and 
it was statl'd also in the Statement ot 
Objects and Reasons-that the Cal-
cutta Museum was for the e ~ e n 

region. So, from that it waR conclud-
ed, or rather it was inferred that 
there would bE' some three or tour 
mu.<eums for different re,lon::. What-
ever it may be, according to this Bill 
this Salar June MU!lt'Um is loing to 
be de<'lared a National Museum. I 
would submit that this should b@ 
d"eloped properly. Bydenbad II • 
good plaee and it is centnlJy lituated-
from the south. the north. the east and 
the wes1-and so this mUJeUm should 

be develeped into a museum of 
national importance. 

According to the provisions of the 
Bill, in the Board there would be 11 
members, the Governor of Andhra 
Pradesh being its Chainnan. Amon, 
the 11 members' one would be a Secre-
tary who would be always at Dclhi; 
and there are the Vice-Chancellor and 
the Accountant-Gt'neral etc. From 
the list We ftnd that none of theae 
gentlemen who are to be members of 
the Board arc free and thl'Y are all 
\"ery busy men. Therefore, 1 appre-
h!'nd thnt thE'y may not bf.' able to 
give sufficient t.ime and attention that 
is rPquired to look after the Museum. 

Of ~e  in th!' rulell and rl'gula-
tions to ~ made by Government 
according to the provislom; of the Bill 
thl'y may provide for the m.lI1ay,t>ment 
of the Museum and Library. But it 
would be good if some of tht· mem-
ber!! now fonning the Board could 
have been given the responsibility for 
the Museum. I alRo do not ftnd here 
any ~ n as to who would call 
a m('ding of the Board and how the 
day to day administra·tion of the 
Board, lhe Museum and th(> Library 
would be rarried (In. II would have 
b('cn good it the Superintendent of 
th(' Museum or any ~ lJuthority 
or ,'vI'n ~  Membt·r of the Board 
had becn givrn the re"POnlibility And 
had bt'rn madl' an ex-omclo mrmhtor 
in rharg(' of the MU!lcum. r rf'ql.ll'tn {' 
the hon. Minister to ron!!lder IhiR 311-
pN't of the thing also. 

Mr. Df.'puty-Speaker, Sir, u re-
~ n ~ and audit rrports, It 

~ be(>n provided in ('Iault' 21 that 
the Comptroller and Auditor-General 
of India would audit thl!' a('('ounts or 
authorise lIOmebody on hi, beha1f to 
audit the accounts, He would submit 
hil reports and certi/lcat4' to the Gov-
emment, that fa. the Mtnl1ltry of 
Scientlftc Relearch and Cultural 
Alralrs. 

Accordln, to article J4t 01 out' 
Constitution, tha Audltor-Oen .... t f. 
to audJt the accounts of the Union and 
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of the States and any other bodies 
that may be prescribed by law made 
by this Parliament. Article 151 pro-
vides that the reports of accounts 
audited by the Auditor-General would 
be submitted to the President who will 
lay them before Parliament. But here 
the report of the Auditor-General shall 
be givt'/1 to Government, that is the 
Ministry. I also do not know whether 
the Ministry will plaCe it before the 
House for di9Cussion. Such matters 
are now becoming great things; and 
in manv places the accounts are not 
properly kept. Particularly, in such 
museums where valuable collections, 
both of ant"quity and of historical 
importance, are kl'pt, thl'l'c is also a 
chance of tho!le being removed, taken 
away or lost. These can be pursued 
ollly if the Comptroller and Auditor-
General goes into the accounts. 

Earlier I was saying that none of t.he 
members of the Board are being mad. 
responsible for the affairs of tM 
Board, thl' Museum or the Library 
Only if the Comptroller is given the 
proper power and the report is placeQ 
before this House, there would be 
IIOme control over the affairs. 

1 had the privile,e of viJitinl th1I 
.reat museum. I found that the 
admission fees are very high. 
Museums should not be considered al 
I --laces of amusement like the cinema 
or the theatr('. They are, besides 
havin, a little amusement, havin, 
educative value also. So, taking into 
account the educative value behind 
this, the fcC' should be reduced. FUT-
merly, it belon,ed to the State Gov-
ernment and also to private indivi-:-
duals. Now, they have become State 
propt'rty and haVe also been raised 
to the national standard. So, I request 
the Min:stry to consider the reductiOll 
of the admission fee .. 

Havilli said this much I welcoane 
this Bill and I hope that in due courn 
Govf'rnment would take proper ;,;1ep. 
&0 develop this mulH'1Un to actual 
national importance. 

Shri D, C. Sharma: (Gurdaspur): 
Mr. Deputy-Speaker, Sir, one of the 
good things for which the Ministry 
of Scientific ReJearch and Cultural 
Affairs would be known in the days 
to come is the acquisition of this 
museum. It will also be remember-
ed that it was unde:' the aegis of 
this Ministry that this muc;pum 
became an institution of national im-
portanc£-'. There are few oceasions 
in this HOUSe when I feel like con-
gratulating the Minister Or Ministers 
or the Ministry. But I must say 
that this is one of those occasions 
when I feel like giving a word of 
praise to the Ministry and also a 
good Word of encouragement to the 
Minister for the good work he has 
done. I hOPe this will not be la· tact 
of his cultu"al activitit's that ~ will 
have to celt'bratl" in this House. 

Sir, a {orl·ign diplomat who came 
to Delhi somt' time back said that 
Delhi was an outgrown village. He 
felt that Delhi could not be called a 
big capital or a big metropolis. It was 
only a village which had growa b:.>-
yond its normal sizc. Naturally, you' 
will ask me Why he made that ob.<er-
vation. He felt that no city could call 
itself a metropolis or a capital which 
did not have a national theatre, a na-
tional museum, a national library and 
also, I think, a zoo of national imp.lr-
tance. These are the things which 
are necessary for the proper growth-
intellectual and cultural-of any city 
in ~ world. I am glad that Delhi 
is acquiring all these things and the 
day will not be far off when that 
foreign diplomat will have to revise 
his opinion. But Delhi is not the only 
city in India and India is not a small 
country. In India there are 10 many 
States and each State bas a beauty of 
its own; in India there are so many 
bii cities and each city has a charm 
of its own. 'nlerefore, I will be very 
happy if in every capital of every 
State in India we haVe museums, 
theatres and libraries, because it 
is these thinp which ~ 

the cultural life of a country 
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JIluch more than the cinemas which 
are growing up like mushrooms in the 
eountry. I would be very happy if 
ten cinemas are closed in the city and 
• ne library springs up instead. The.,e 
cinemas show the fake kind of cul-
ture but the museums show genuine 
articles which We call as culture. 
Therefore, I would request the hon. 
Mini.;ter to consider the possibility of 
,iving each big city in this country 
museums and all thosl' products of 
culture which I have enumerated. 

At the same time, I would request 
~e hon. Minister to consider another 
aspect. When we go to some other 
countries, we do not see that 
the museums tht're contain only 
works of art; but we al.;o see 
museums where the peopls can re-
eeive education in military licience. 
For instance, in Tokyo they have a 
wonderful military museum where 
you can have specimens of all kinds of 
weapon.;, modern and old. Similarly, 
India requires what you call scit"ntific 
museums. After all. the modf'rn age 
i.e an age of s:'ience and technology 
and unless We can have museums ot 
that kind We cannot progre .s very 
fast. 

These museums, as it is, are pri-
marily mt'ant for research scholars 
who are interested in those obj«'Cts 
which are displayed thefe and also for 
• tudents; besdes they are also meant 
for sight-.;ecrs whether tbey a; e from 
Our own country or from other coun-
tries. But then these museums have 
to play a great part in shaping the 
ute and thoughts of the coming gene-
ntions. What 1 want to ur,e is Ulat 
We should have such museums where 
every child, boy and ,irl, can go to 
and see with their own eyes what b 
uppenin, in the world of science, in 
the world of space, in the world of 
scientific resear:,h and In the world of 
10 many developin, trades and .0 
8UUly IJ'Owin, itelTla of commerce. I 
would request the bon. Miniater to 
think of the posaibility of having lOme 
museums whiCh can ~ sourcea of 

education for our children and boys 
and girls and all those whom we call 
adults. I think that is something 
which has got to be done . 

The printed word tires, but the vis-
ual word--if I may usc that word-
stimulates and in,-pireli. You know it 
vcry well and I know it very well and 
all the Members of Parliament know 
it very well thul the amount ot paper, 
till' amount of ~n material. that 
W(' get is sOIm'times like a heavy 
wpight for u.<. Soml'bod:.' said that 
thl' 20th century is the aie of paper. 
True. But We do not want to b(, sub-
merged undt'r papef. We want that 
We should bt" ablt' to make US(' of our 
('yes and our l ~ and be stimulated 
and inspi' ed • nd bE' edified and be 
entertainl'd. I beli('vl' that all these 
things can hI' donI' with the ~l  of 
th(,1:e mu,('ums. 

I have had the honour of visilin, 
this Salar Juni Museum at Hydera-
bad. I must admit thllt museum was 
a verilablp univE'rsity. All you cannot 
do justice to a univef!lity by anI" vi.,it, 
110 I said to myself that I Ihould be a 
5tudent in thill museum far a number 
of months in erder to ,et the lull 
"avour of this mu.;eum. That il what 
I felt. I think that gentleman who 
colle"led all these articlet and book., 
curios, cabineb. workll 01 art. ~ l  

pa:ntin,R, furniturl', manu,(',·Ipts. 
det'ds, etc .. -whole speciality it Wa • 
to collect-was one of the-mOlt uniqUe 
pt'ronll that thiR country has pro-
duced, and I pay my homa,t· to hi. 
departed loul. I pray to God that he 
should be In Heaven, ~  he des-
erves to b<". The noble work that he 
has donr i!l such that hI' and hil 
work will be always remembtorMl not 
only today but for an time to come. 

When I went to thia ~  I felt 
that the thin,,, were not .0 properly 
arran,ed at that Ume. J felt thaI tbere 
wall an element of con.estlon 110 far 
u the dUplay of the arUeI" wa. eon-
cerned. r felt that there wer!! more 
thin,s In the muaeum than could be-
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accommodated in that space. I also 
felt that the persons who are there 
to show us round were not very well 
qualified. They were like those pan-
dits who know the mantras by heart 
without knowing their meaning or 
like some students who know a thing 
by heal t without understanding their 
significance. 

Shri Balmlki (Bulandshahr-Reserv-
ed-Sch. Castes): Mantras have their 
efficacy. 

Shri D. C. Sharma: You cannot tell 
me that. I am a Brahmin. I was 
born in mantras and I will die in 
mantras. I will live in mantras. (In-
terruptions) I know that he also was 
born in mantras and will die like me 
in n l ~  

Mr. Deputy-Speaker Order, order: 

Shri D. C. Sharma: I found those 
guides rl'peating things without any 
feeling about what they were saying 
and without any understanding of 
what they were saying. Therefore I 
lelt that a new type of guides should 
be provided. Moreover, I felt that the 
surroundings of the Salar Jung Mu-
seum Wt'l'e not so attractivl'. These 
arc my impressions. They mayor 
they may not b(' correct. But I am 
giving you my own impressions of 
my visit to that musl.'um. Now that 
this ~  i.; going to be a museum 
-of national importance, to be visited 
not only by people from India but by 
people from other countries of the 
world, I am sure that alI these short-
comings will be made good so that 
this museum becomes one of the 
'bright spots, attracting students from 
.everywhf're. 

:Another point that I want to make 
is this. A museum should not be there 
to satbfy only the idle curiosity of 
the people. Of course, it has gOt to 
cater to that also. But I would sub-
mit that this museum should not only 
~ a temple for those who want to 
satisfy their aesthetic tastes but also a 
tempie for those who want to satisfy 

their urge for acquiring more know-
ledge. That is to say, this library 
and this museum should be properly 
equipped and properly looked after so 
that generations of students go there 
to acq uire knowledge which they will 
be able to disseminate to the world 
and so that generations of seekers 
after knowledge go there in order to 
satisfy their thirst for knowledge. I 
feel that this museum can do all that. 

I do not think the Minister of Cul-
tural Affairs has done anything great 
by conferring upon this museum the 
status of an institution of national im-
portanee. I think that status is in-
herent in that. That status belongs 
to it. That status is not to be con-
ferred. By this manifold activities 
and by his deep interest in these 
things. Salar Jung made this museum 
an institution of national importance 
without knowing what he was doing. 

I come to the Board and other 
things. I think thl' Board is going to 
bl.' constitut£'d in a very admirable 
way. But this BOilrd has a great deal 
of ~  {'ll'mpnt in it. I want this 
Board to have som£'thing of dynamic 
elemE'nt in it. Unlpss that pl('ment is 
there, w(' eannot build up his 
mUSl'um properly. At the same time, 
this Board is like an ivory tower with 
the Governor, Secretaries, Vice-
Chancl'l1ors, Accoun If\n.'t-General. 
pen;Dns nominated. etc. I want that 
this Board should have a living touch 
with that living life of the people .... 

Ch. Ranblr Singh CRohtak>: Like 
Shri D. C. Sharma. 

Shrl D. C. Sharma: I think it is 
only a question between you and me 
as to who is more alive, you or I. I 
think physically you are more alive. 
but in other respects, I am more 
alive. 

Mr. Deputy-Speaker: Order, order. 

Sbri D. C. Sharaa: This boaN 
should represent the livinl cultural 
movements 01 this country. I do not 
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know if there should be people from 
the Lok Sabha or not. If they take 
them, there is nO harm. But the re-
presentatives of culture, people who 
are shaping culture in my country 
should be associated with this mu-
seum, so that this museum does not 
become a museum for these members 
of the Board, but it becomes museum 
of those persons who Rre very much 
in touch with the living currents of 
the cultural life Of our country. 

I submit, therefore, that We should 
haVe "ome professors in this Board, 
some professors of art. Secondly. I 
come to the Fund of the Board. Of 
course. I agree with some hon. Mt:!m-
bers that the fee sb.ould not be ~  

exorbitant and it should bp ve!y 
small. It is &aid here: 

"all moneyS received by the 
Board by way of grant. gIft. do-
nation. benefaction, e e ~  sub-
scription. contribution or trans-
fer". 

I think this is going to be ollly a dead 
letter. Who is gOlDg to give these 
donation.; and all these things? Our 
great leaders Of the country are now 
•• ylng that the people should learn 
not to depend too much on the Go-
vernment. Therefore. money has to 
be found by the Central Gov('rnment. 
I hope that the Central Gov('rnment 
will giv(' this museum the money that 
it deserves and that would be adequate 
for its needs. 

Another sugge ;tion I want to make 
is that this museum should not have 
~ Chairman who has got So much 
power. I do not know who is going to 
be the chainnan. 

An BOD. Member: The Governor. 

Shrl D. C. SIIarma: Governors are 
not selected for their cultural aeotivl-
tie .;. Governors are selected for nth .. 
Qualitip.s. 

Ch ..... Wr SIJIcb: They are very 
capable people. 

Art D. C ......... :  I admire them; 
t yield to none. especially not to my 
laon. friend, in my a4miration lor the 

SlI(Aj) LS-"'7. 

II Member 

Governors. But the chairman of the 
Board should be a person who is real-
ly interested in culture and who doea 
Dot stay there becaUSe he occupies a 
high administrative post. 

I would submit very respectfully 
that there should be appointed a 
committee of inspection for this mu-
seum. You may call it a committee 
of inspecction or by any other name, 
but thi.; committee should visit this 

~  at least once in two yean. 
It ~ l  be a committee of indepen-
dent persons. Thf'y should go round 
and Sl'e what is happening there and 
they should also suggest ways and 
means of expanding and improving 
this mUSl'um. There should be a 
committel' of independent persona 
drawn from the cultural elements of 
our country to do this. 

With these words, 1 commend this 
Bill whole-heartedly. 1 know that 
this is one of ~ good Bill.> on which 
I have had the privilege to speak. I 
congratulate the Minister again for 
the good work he bas done. I hope 
this is not the last good work. but he 
will do many more. 

IC·n hrs. 

CONVICTION OF A MEMBER 

Mr. Deputy-Speaker: I have to 
mak(> an announcement on behalf ot 
the Speaker. I have to Inform the 
House that the Speaker has received 
the following telegram, dated the Ird 
May. 1961. from the Pollee In.,pedor, 
Calicut:-

"Shri K. P. Kuttikrrahnan Nair, 
Member. Lok Sabha, under re-
mand was ftned RI. 10. in default 
l l~ imprisonment for one 
week, by the Principal Sub-
Magi!ltrate. Calicut. Provided 
'B' Class. Removed to Central 
Jail, Cannanore. today." 

Shri T. S. VIttaI ... eKhammam): 
He has not paid flne? 

...... C. D ...... eNalni Tal): He 

has e ~  to '0 to Jail. 
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!;hrl S. M. Banerjee (Kanpur): 
Tt ~le is no A class or B class; there 
is ... I.ly superior and ordinary class. 
How :5 it that he has been given B 
l ~ 

Mr. '.lputy-Speaker: I have only 
read OUL .he telegram. 

SALAH JUNG MU!:,EUM tULL-
CO)I. 

Mr. Deputy-Speaker: 
continue with the Bill. 

We shall 

Shri N. R. Ghosh (Cooch-Behar): 
I congratulate the Minister on his 
bringing forward this good piece of 
legi,lation. At the outset. I must 
say that this Bill is a little bit of an 
improvement on the compromise pe-
tition which was accepted by the 
Union of India. In Para C, there was 
a provision: 

"One Or more members of the 
late Nawab Salar Jung family to 
be selected by the Central Go-
vernment." 

The Central Government had the 
option of seltding either one or more 
than one. In the Bill, the Central 
Government has definitely said: 

"One person to be nominated by 
the Central Government". 

Therefore, there is no doubt about the 
number. I quite appreciate that. 

But I have to submit that there is 
a little bit of a lacuna here. because 
suppose there is no such person of 
the latc Nawab Salar Jung family 
forthcoming Or alivc, what will hap-
pen? I think a little bit of drafting 
might have got over thb difficulty. Of 
course, there is the saving clause 7 
whereby evl.'11 if therc is a vacancy, 
that will not make this piece of legis-
lation face any difficulty. 

Now I will meet a few points which 
have been raised. One gentleman 
said with great eloquence that this 

collection iii ne,ther big nor artistic 
enough to be glorified into a nationat 
museum. I do not know how fu 
that IS true His mam point was that 
there are only a few copies and some 
costly furmture. and there are not 
thmg5 Of real art.stic value or other 
thlllgS which are necessary for making 
1 museum a great and national one . 
• , may be ttue. but I would submit 
that there are good original collec-
tions. I have seen very great mu-
seums keeping copies-there is only 
one original of Mona Lisa. If you 
go to the British museum, if you go 
to Prado Museum in Madrid and 
other museums you will find some 
beautiful copies too. Therefore, co-
pies as such are not to be belittled in 
that way. I am quite sure that there 
are certain good original things there 
too. 

Onl' of my hon friends. Shri 
Sharma. very ploqupntly said that 
then' i., no necessity of any legislation 
it was aI, pady by its own merit a 
national museum. With very great 
respect I would say that I could not 
follow him. It was certainly not apea 
to the public. It wa, owned by the 
public. But by this deed of compro-
mise. by this decree of compromise. it 
has become the property of the Union 
of India. Therefore the court's decree 
and this piece of legislation now cer-
tainly gives it a national charaC'ter, 
and it is being opened to the whole of 
the t'oun-try. This legi,lation is. there-
fore. ne e ~  

Somebody said that there should ~ 
only one museum in India. As a mat-
ter of fact. even small countries have 
got more than one museum-some-
time, three. four. five or six mu-
seums. Therefore. a national museum 
need not be a centralised thing but 
must be open to the whole nation. 

There was another criticism, that it 
does not depict our n&tIonal character, 
you do not find Indian art or Indian 
culture reftec-ted in the exhibits. It 
may be true. But I had the privilellt 
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of seeing a very wee number of 
museum.; all over the world, and 
those museums do not contain only 
exhibits of those countries. They are 
collected from all over the world. As 
a matter of fa :t, a national museum is 
actually the expres,ion of the nation's 
cultural aspect. It may be that at the 
present moment this museum may not 
be able to boast of many highly artis-
tic things, things of very great artis-
tic value, but still it may "tart with 
thIS as a nucleus. As a matter of 
fact, I would request the han. Minis-
ter, who himself hns got an artistic 
bent of mind, to collect for thIS mu-
seum from near about places things 
of artistic value, now scattered and 
neglected. 

One of my hon. friends said that 
pictures and al'lt galleries are neglect-
ed by our Government. If you look 
at the history of most of the museums 
in the world you will find that up till 
now practically no museum was start-
ed by the Government. These are 
being started very recently. Even the 
Ermitage of Leningrad were the col-
lections of two monarchs of Russia. 
specially of one Czar and his sister. 
The Prado Museum Of Madrid wa,; 
also the collection of the monarchs of 
Spain, and in Italy. Louvre and other 
placps. practically these arc rollections 
generally of monarchs and sometimes 
of very big lords. Theile people pither 
offered their collection; voluntarily or 
by certain political changes all th(>se 
things become the nationAl pl'opt'rty. 
The British museum was actually 
started from the gift of one man. Thf'n 

~ men camp. and ther(> were 
other ~e  of lle n~ added. In this 
way. collf:"l"tion: becam(' at'cumulated 
and now the Britillh mu!t(>um is some-
thing for which the people there can 
be very justly proud. 

1 would say one other thing. We 
are starting ~e l and we are 
housing our exhibit, and art gallerIes. 
The technique of this special archite-
cture has developed to a very 
great extent elsewhere. But it is very 
unfortunate that in none of our art 

gaUeries-practically We have no real 
art gallery at all-in India at present 
We have not as Yet that tYPe of archi-
tecture which actually is filted for it 
ar:td which can display the paintinra 
at their best. As a matter of fact, we 
are nOt constructin, such buildincs 
for our museums. When his building 
is gOing to be constructed. I would 
ask the hon. Minister to see that ex-
perts are consulted and buildings are 
made in such a way that the treasures 
are properly kept preserved and pro-
pt·rly displayed. If you '0 to the Cal-
cutta muspum. it is a very big glorious 
ma;siw building. But you cannot 
have :l P OPl'r art gallery there anel 
the paint ings in periodic exhibitions 
are dispiayC'd very poorly there. I 
would say that the building is not ac-
tually sultt'<i for displaying paintings 
at all-of course, that technique has 
d!'velopl'd Vt'ry lately and is chan,-
ing thl' patt!'rn of architecture. 

There i; one Othl'l' thing that I 
would ask the hon. Minister to take 
into (·onsidl'ration. Wherever I have 
gone to sel' these a:'t galll'ries and 

~  in the ('ast and in the west, 
I ha\:e seen that the Stute or the au-
thor:ti,·" who nrc' responsible for It 
l ~  print beautiful albumR. In 
India you do not have any such al-
bum.. Th,'rc' arl' some picture post-
cards-smail I.iny thin,s. They are 
en ll~  done by pt'oplc for making 
monl'Y. Hno it is not a Govemment 

n ~  at all. Tn Italy, lIpt'Cially 
in Rom£'. for Rs. 10 'or Rs. 15 ~  

than a guim'a-you can have a beauti-
ful colourr'd album which you will 
value as a treallure throu,hout your 
life. Thl'H!' nl ~ you can 1[1'1 In 
Spain. Italy. Frant'e, Holland and 
oth!'r l ~  I would lIubmlt that ollr 
Ministry should pay lome attention ~ 

this 1I!If)l'ct 0' th(' question, because 
a tourist whp.n he comes he may lib 
certain exhibit!! and other thln,8 but 
hr. mav not b(' able to carry the-ir 
ima"e in his mind and he-may want 
some momento or remembrancer to 
take with him 10 that he can enjoy 
when ht' fOOl! back. These albums 
ar(> very important for that pUrpo8e. 
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[Shri N. R. Ghosh] 

I would ask the hon. Minister, 
though it is not very relevent here, 
to consider one other thing. Through-
out India I know there are a large 
number of treasures, valuable manus-
cripts and books which are collected 
by a man who was rich, who had cul-
ture and who had a taste for them. 
But his successors or his descendants 
had generally nothing of the kind and 
they either allowed them to be moth 
eaten and destroyed or sold them for 
a song. I know, from reliable source, 
that in a village in Nuddea there was 
a large collection of books and prc-
ciou,; manuscripts. Shri Ashutosh 
Mukerjee tried to get them. When 
he attempted he found that some-
body had taken the whole lot of those 
invaluable manuscripts on palm leaves 
and they could not be traced. Even 
now, innumerable books and manus-
cripts are scattered all over the coun-
try. It ought to be the duty of this 
Ministry to collect thosp things It is 
already late, let it not be too lat£'. If 
an ~  is made even now I think 
many things can be salvaged nnd col-
lected. These are trl'asures which you 
can never get. 

Thl're are many other things. You 
know that Shri Harprasad Shastri 
went to Tibt,t. He found innumerablp 
translation,; of Sanskrit books--the 
original books Wl'rc lost in ollr coun-
try, but the translations werl' there. 
He ~  with him ('ertain things, 
but now a catastrophe has fallen there 
and all those things have been lost for 
ever. Certain thing,; like this can 
happen. There are many of Our books 
and mansucripts even in  in the near 
East. in Mongolia and other places. 
ThE' Briti5h people and the Ameri('ans 
as also the Germans havp got the ad-
venturou.; spirit. They are digging 
out things from the bottom of the 
Dead Rea, in the run5 of Babylon, in 
Jeru!lalem. They are getting things 
even 2!1OO years old from there. In 
Our own country, all these things are 
scattered and we are not trying our 
be;t to get them, at least we are not 

trying as much as we should to col-
lect them. It is the duty of this Min-
istry to do it. 

Sir, I do not want to take more 
time of the House. I congratulate the 
hon. Ministe:-. I know him very well, 
and I would only tell him that if he 
gives hi.; attention in this direction 
much of our treasures which are go-
ing to be lost can even now be re-
claimed and preserved. 

Shri Thirumala Rao (Kakinda): 
Sir, with regard to the communica-
tion which you have just now read on 
behalf of the Speaker in connection 
with the conviction of Shri Kuttikri-
shnan Nair, I have to point out one 
thing. You said that he has been 
given B class. The offence is a 
technical one. He has been a former 
Minister in the ('omposite State of 
MadrRs bl'forl' 1953. He has been a 
respected Member of this House all 
these year.,. I think it is correct that 
the Speaker should protect the dignity 
of the hon. Member who has been ar-
rested by the police. If he can ask 
the Home Minister to communicate to 
the Kerala Government about the 
classifkation. I think it will only be 
correct. I hope that they have recti-
fiC'd it already, but it is not in keeping 
with the real tradition Or the inten-
tion of cIa ,siftcation. The magistrate 
might have erred in giving him B 
l ~  

Shrl Ranra: Even n~ the Dri· 
tish days. Members of the Central 
AS!ll'mbly were always given class I in 
th£' jails. 1 hope. Sir, you will convey 
t.he general wish of the House. 

Mr. Deputy-S"eaker: Inst.ead of 
asking the han. Speaker to bring this 
to the not'cl' of the Home Minister of 
the e~ l  Statl'. it could be better 
done if the hon. Members bring this 
to the notice  of the Home Minister 
here, who should do this. Anyhow, 
I will convey the!le wishes to the 
Speaker. 
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Slut ....... :  I had been • teelm, it 
all the time, and I am very glad that 
Shri Thirumala Rao has raised thia 
point. It it goes through you, Sir it 
will have greater decorum, ' 

"'0 ~ ~  l~ ~~~  
'4' ~ mlloli cl:T ~ of, ~ ( I -q' 
~ n~ :;;flr n ~  ~ ~~ 
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GfT1 I 

Shri Humayun Kabir: Mr. D"puty-
Speaker, I am very grateful to the hon. 
Members of the House who have taken 
part in these discussions and, with 
them. I would also like to pay my tri-
bute to the latl' Navab Salar Jung 
Bahadur for the very rich col-
lection which he has left for the 
nation. The details were given by my 
colleague, Dr. Das, but I would like 
to repeat that the quantum of his gift <II 
is really exceptional. 

1':'9 hrs. 

[DR. SUSHILA NAYAR in the Chair] 

I understand that his personal contri-
bution was something like Rs. 3 Cfores 
and that of his family was another 
Rq. 2 crores, so that almost single-
handed he built up this collection 
which has been described by one of 
our most distinguished foreign diplo-
mats, who was here a few years ago, 
as perhaps the richest sin,le individual 
collection he had seen anywhere in the 
world. I think it is a very treat con-
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~ n and the nation· should be 
,rateful to the late Salar Jun,. We 
should also be grateful to his family 
because they could have dissipated all 
this wealth in unnecessary litigation 
but instead they decided to enter into 
a compromise deed and all claimants 
gave up their claims so that the entire 
corpus could be handed over to the 
nation. I am also grateful for the 
efforts of the Andhra Pradesh Crl>vern-
ment who have helped us greatly 10 
carrying OUt these negotiations. 

When this happy ~ n was 
reached, there was some discussion as 
to how this museum should be deve-
loped. There was a suggestion that 
there may be some kind of a private 
trust or that it might be a State 
museum. But I confess that I felt that 
the collection was so rich that it 
should be given the status of a nati,,-
nal museum. Therefore with the rn-
sent of the Government ot n~ Ira 
Pradesh-I gladly pay a tribut, to 
them because they agreed the m nent 
I approached them saying tha· they 
should hand it over to the .rntral 
Government-we were able tl dl'dare 
it a national museum. 

There has been som!' diS<"ussion 
aboui the National Museums also.  My 
non. friend, Shri Jadhav, asked as to 
what the Government's policy is about 
the national museum. I thoueht that 
, had made this position tairly clear 
during the discussion on another Rill 
a little while ago when we were dis-
cussing the Indian Museum (Amend-
ment) Bill. I placed betore the House 
my views that in India the idea or one 
single national museum is completely 
out of place. In a vast country like 
ours. there must be national museums 
in di1ferent parts. I am ,lad to ftnd 
that almost everY hon. Member of this 
House is of the 1llUDP. view. There are 
only two exceptions, namely, my hon. 
friend. Shri Narasimhan, with whom 
I shaH deal a little later, and my hon. 
friend. Dr. Samantsinhar. Their views 
were that there abould be only one 
national museum. But they 'oriel 
that even such a anall country, terri-
torlallyend ill termI of population, U 

the United Kinldom has ,ot a number 
of national museums. There is the 
British Museum in London. There ue 
one or two other museums in London 
itself which have been given the statllS 
of a national museum. There is the 
National Museum in Wales. There is 
the National Museum in Edinburlb. 
There are a number of other museums. 
The idea ot one sinlle national 
museum tor the whole of India 
seems to me impracticable. For a 
vast country like ours we must have 
these museums in difterent regions. It 
is in that way alone that the •• 
museums can serve those purposes to 
which my hon. friend, Profeuor 
Sharma, paid such eloquent attention. 
He returned again and again to the 
educative functions of the national 
museum. If the national museum 1. to 
be an instrument of education or an 
agency of education, It is obvioup that 
one national museum in anyone cIty 
of India, wher!'ver it may be, could not 
serVe that purpose. 

My hon. friend, Shri Narasimilan, 
was almost the only hon. Member in 
this House who did not welcome this 
Bill. H(, reminded me or the (·ase of 
a soldi('r in an army who said that 
the army was out of step and he alone 
was marching in the correct manner. 
I think I would pay greeter attrntion 
and regard to the collective wisdom of 
the House rather than to the wisdom 
of my hon. friend. Shri Nara!llm.lan 
He is very n e e~  in l ~  

In archaeology wr often deftne an 
antiquity to b(· an obje<'t which ~ at 
leu!!t a hundred YI'ars old. I ,.,neral· 
Iy find that hi! e ~  If not quite a 
:lundred years old. are certainly al-
wayc antedated. They are II".,. 
antiquated and completely out or 
tune with the modem requinoments 
and the requirements ot today. 

He had somehow ,ot hold of two 
reports. One wall the report ot the 
UNESCO trom which he ,.ve UI • 
definition of what • museum is. It 
is an excellent deftnltloa to wbJcb no-
body would take 'any objection, name-
ly, that a mllRWll 11 a place where 
you collect all Idncll of objecll, 
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[Shri Humayun Kabir] 

archaeological, artistic and scientific 
objects and objects of technical and 
anthropological interest and where 
they are properly and systematically 
arranged. I do not know why he had 
to go to this report of a very learned 
society to get a definition of a museum 
like that. I think anybody would 
agree that a museum is a collection of 
objects of various types which are pro-
perly and systematically arranged. 
Then he gat hold of another report and 
asked why We were having a number 
of museums when this expert com-
mittee had recommended that there 
should be one national museum of 
India. 

Shri Narasimhan: I did not get hold 
of it. I got it from the Library. 

Shrl Bumayun Kablr: I do not 
know if my hon. friend has read that 
report, but I told this House once 
before what the major recommenda-
tion of that committee was. The re-
commendation of that committee was 
that there should be one national 
museum with its art wing in one city 
of India-as far as I remember, in 
Calcutta--.:its archaeological wing in 
another city of India-as far as I re-
member, in Delhi-scientific objects in 
another city of India, namely, Banga-
10rC', its agricultural objects and ob-
jects of commercial interest in 
another city of India, that is, in 
Lucknow and its objects of botanical 
interest in a fifth city, so that if any-
body wanted to see the natio:lal 
museum of India he would have to 
W1dertake Bharat Darshan. I do nat 
know if that is mv hon. friend, Shrl 
illarasimhan's l ~ n of a national 
museum. In that way we have a· 
national museum all over the world. 
If you travel throughout the world and 
go to the different areas and cities and 
see the different objects, you learn 
quit.e a lot. If the purpose was that 
instl.'ad of people coming to one place 
In order to sec a kind of .' cross-
section of Indian life, peopie should be 
encouraged to travel ~l around India, 
T ('C'rt.:\:nlv would liJt'ewpcople tnvel-
linK ro\:nd but this could have been 

done in a much more direct anel 
straightforward manner. 

I have no hesitation in saying that 
I consider that recommendation to be 
not at all justified or proper and I re-
jected it completely. I have made it 
quite clear that so long as I have any-
thing to do with the policy of museums 
in this country, this kind of a recom-
mendation for a museum which has 
one wing in Calcutta, another in Tra-
van core, a third in Bangalore and a 
fourth in Delhi, so that one will have 
to travel thousands of miles in order 
to see different objects, is not a re-
commendation which I shall ever 
accept. That was the only point which 
my hon. friend, Shri Narasimhan, 
made and the whole burden of his 
song was: Why are there a number of 
museums in different parts of India; 
why should not there be a national 
museum of his conception in which 
objects are scattered throughout the 
cOW1try? 

My hon. friend, Professor Ranga. 
made certain very interesting and wel-
come suggestions. I was very ~l  to 

find that for once we were completely 
at one. We agree completely and I 
welcome this wholehearted support 
from him for a measure which is be-
n~ introduced by the Government. 

I was also very glad for the support 
of my hon. friend, Shri Vittal Rao, 
though he made one or two comments 
which are probably not based on re-
cent knowledge. Some of the remarks 
that he made might have been true 8 
little while ago. But we have been 
taking steps to see that this museum 
develops as a national museum as 
quickly as possible. He made the 
comment that more effort should be 
made to preserve manuscripts. I com-
plete1y agree. There is always room 
for greater and more effort for pre-
serving manuscripts. He said that 
there should be better training of em-
ployees. Again, I completely agree. 
TherE' is always room for improvement 
in tl'aining and the moroe our peopJe 
are tra'ned the better. Then he said 
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that there were certain cUrios and less 
artistic objects which might be regard-
ed almost as junk. I would not agree 
with him there fully. It is true that 
in every museum in the world there 
are certain objects which are not of 
a ve'!"y high artistic or scientific value. 
In fact, in every museum of the world 
certain things are kept as reserve or 
in store, particularly because museum/! 
grow over a numb&r of years. Thin,.> 
which are important at one stage 
generally become less important ot 
another stage. 

Some . e e~en e  were made to paint-
ings and one or my hon. friends, who 
claims that she was herself a pa;ntel' 
of distinction and whose work is pre-
served in the Salar Jung Museum it-
self, mentioned that she did not like, 
what is called, modern art. She told 
us that she does not care at all for 
modern paint:ngs. There are obvious-
ly other people who do. ~e who 
think these modern paintings to be 
gOOd and coUt'Ct them today mllv to-
morrow find that another set of pCopl( 
regard them as less important. Bllt 
a museum should not discard th('m. A 
museum shou'd keep them in ~ rE'-
serve or in its stores bE-cau.<;e n~ 

also change. In literature, painting, 
music, almost in all objects of art, 
what is highly valued todRy is neglpct-
eel tomorrow, but day after tomorrow 
they again become important and 
valuable. We are getting this change 
in tastes and these revolutiom in 
judgment from time to time. There-
fore it would be a mistake to discard 
or destroy what at this moment my 
hon. friend, Shri Vitta! Rao, might 
think to be junk, for he himself in five 
or ten years' time might regard them 
of some value under a different set of 
circumstances. But I certainly agrw 
that there should be a continual re-
view of these matters. 

Then he also referred to the qup.stlon 
of buJlding and sa:d that the l ~  

has bfoen rather slow. I Reree with 
him. I have been tryinr to pres/! the 
State Government to get on with the 
bwlding as quickly u possible. 
In order to make fh(> C!OIUtructfon 
quicker. w(' had in ~  hken • ~l  

sion to transfer the cooatrucUon to. 
the State Government, because We 

were told that if the C.P.W,D. from 
Delhi tried to do it there might be· 
some delay and therefore we entrust-
ed the construction to the State Gov-
ernment. But recently We have taken 
a decision to set uP a committee, and 
as soon as this Bill has been passed 
by both Houses and has received the 
assent of the President, the entire 
function will devolve upon the board 
of trustees and they will be able to 
take decisions as a non-omcial body 
far more quickly than Government 
call In lillY case I have told every 
on(' concl'l"nl.'d that the building must 
bt, rl'lIdy befofl.' the 2nd December 
1963. Under the terms of the court 
award We h8\'1.' to move into our new 
building bdore that date. I have 
tht'rpfore Sl't a dead-line that the 
building should be ready, at the 
latest. by May, 1963, so that we have 
fiw to six months' time in movi"-
thl' objl'cts from thl' prellent build-
in, to thl.' new house. 

15 hl'!l. 

My hon. friend and several other 
friends, in fact a number ot hon, 
rrit'nds, rl.'!cl'rt'd to ~ admission 
ref's and ~ n e  a reducUon. I 
am v('ry happy to say that the Salar 
Jun" Museum ill one ot the moat 
popular muS('umll, if not the mOlt 
popular museum in India. There fa 
a com·tant now of vi!litor.. J have 

~ e  it at difTt'rent lIe8son. ot the 
year and ot dlfT"rtmt hOUri of the 
day, and T ha\'e almost alway. found 
big crOWds thert·. These crowd •• how 
how thi/l !!)U!'leum has been able to 
aUrad large numbl.'rII of people, and 
I do not think the fees which are 
charged at the moment have proved 
any e ~ n  But we shall examl",! 
this further and see if anythinll can 
be done. But I would like hon. Mem-
ber!! also to e e ~  one thin.. On 
the one hand WI!' want to improvE' the 
working of the museum, we want 
to4ncrealp. the salaries of tbr. staff, 
We have already iDcreaRd the 
""Iarl"... dl the .taJf. Some 
ot the .. aan were paleS • YeI'7 
l~ le pittance In tbe put. There 
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'were wages of even Rs. 5 or Rs. '1 a 
month, somethml' like that I do not 
remember the exact figure, but a very 
small amount. They have been 
brought under scales WhlC.' we nor-
,mally apply to museums of this type. 
As hon. Members know, the Central 
Government does not generally stint 
in the payment to its employees. We 
try to be as generous as possible 
wlthm the limItations of our lesourc-
es anu funds. All the people at the 
museum have been brought under 
those scales. 

I will give you some idea of the 
expenses upto 31st March 1960 the 
entire expenses of the museum were 
met from its income, and the income 
was normally of the order of about 
Rs. 2 lakhs-sometimes Rs. 2,24,000 
or Rs. 2,35,000 or Rs. 2,40,000 but 
generaiy about Rs. 2 lakhs. In 
the year 1960-61 we had pro_ 
vided for Rs. 3.10 lakhs, ond 
that is the figure which wilJ be found 
in the Financial Memorandum attach-
ed to the Bill. But actually thc re-
vised estimates for 1960-61 went up 
to Rs. 6.15 lakhs. And in the budget 
for 1961-62 we have provided an 
amount of over Rs. 9 lakhs. There-
fore, the expenses are going to in-
CTlIUSC., and they should increase; 
because I fully agree with all hon. 
Members who say that the workmen 
should have proper and adequate 
wages. But to pay proper and ade-
quate wages means a highpr budget 
and that higher budget can be met in 
one or two ways. If you get Rs. 2 to 
21 lakhs by way of entrance fee, to 
that extent it relieves the public ex-
chequer of the burden it would 
otherwise have to bear. Because, 
otherwise the public would again have 
to pay. Government has no money 
as such. Government will have to 
tax the people. It is for hon. Mem-
bers to consider whether a general 
tax on the entire people of the coun-
try should be imposed or whether 
those who are keenly interested, who 
enjoy, who benefit by coming to this 
museum should be asked to pay a 
small contribution, 

Even then I migh', tell the House 
that since we took it L ver we have 
taken some steps to simplify matters, 
For instance, in the case of the Child-
ren's section We have abolished the 
entrance fee. ]'here was a fee. but 
in the Children's section it has been 
taken away. And for students and 
parties certain concessions are given 
in the other sections. In this 
way, whatever can be done 
will be done. But I am sure the 
House will agree with me that we 
should not transfer the burden en-
tirely on the public exchequer, and 
those who pay a small fee not only 
enjoy it more but also benefit more 
by coming to this museum. 

Dr. M. S. Aney: How much do they 
pay? 

Shri Bumayun Kabir: About one 
rupee now. 

Shrimati Laxml Bal (Vikarabad) ~ 
Rs. 1-8-0. 

Shrl Bumayun Kabir: We have re-
duced some of the things. I think 
the hon. Member was not here when 
I said that in the Children's section 
we have abolished fees. 

Now, my hon. friend and several 
other hon. fricnds referred to the 
constitution of the Board. That is 
claUSe 5 of the Bill. The constitution 
we have arrived at after a great deal 
of thought, and it is the general pat-
tern we are trying to introduce into 
all the national museums. We haw-
reduced thE' number of official mem-
bers. Hon. Members will remember 
that when we were considering the 
Indian Museums (Amendment) Bill 

. I pointed out that in the place of six 
or seven officers of the Government 
of India who had been the members of 
the board of trustees on the Indian 
Museum. we had taken it down to 
the Secretary of the Ministry concern-
ed. The Secretary of the Ministry has 
to be a member because ultimately 
this Ministry has to answer questions 
in Parliament, to be responsible to 
Parliament, and therefore this Minis-
try must have one reprelelltative. And 
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We are keeping only one representa-
tive, namely the Secretary of the 
Ministry. We have provided that if 
the Secretary cannot for any reason 
attend, Or if it is not considered 
necessary for him to attend, he can 
send a substitute. We have done that 
deliberately because sometimes in a 
particular meeting the matter under 
discussion may be objt.'<.'ts of art. in a 
second meeting it may be anthropo-
logical matters or archaeological mat-
ters. We have taken advantage of 
this provision that the Sl·Cf(·tary of 
the Ministry is the e:J._of]icio mem-
ber; but in case he cannl,! aU"nd, he 
can with the consent ot Illl Chair-
man send a substitutE>, Whl(,,) will 
enable us to send the relf'vant "'IC-
pert without increasing the size <,j 

the board of trustees. That is why 
We have made the same provision in 
the case of two or three ex-officio 
ml'mbers, like the Mayor of the Cor-
poration of Hyderabad. thE' VieC'-
Chancellor of the Osmania Uuniver-
sity. 

My hon. friend Shri D. C, Sharma 
talked about static boards and dyna-
mic boards. The Mayor, I bE'lieve. 
changes every year. The' Vice-Chan. 
cellor changes every two or three 
years. The Accountant-General also 
changes quite often. The Governor 
also changes at stipulated intervals. 
If this is not dynamism, I do not 
know what dynamism ill. It is Cf'rtaln. 
ly not a static board. and it is as dyna. 
mic as it is, I think, desirable to make 
a board of this type. A board of this 
type should not be so dynamic that 
it runs away from Its probleml or 
there is a eonstlmt chanj!e of mem-
bers and every year a completely 
new lIet of members come who do not 
know Its put history. We have tried 
to combine the two principles. and 
we are providing also that a certain 
number of experts be allOCiated with 
It: three persons to be nominated ",. 
the Central Government who ahatl 
81 far as possible be pel'IODI havln, 
'knowledge or, and experience ln, 
matten relatinC to the adminbtratioD 
" museums and libraries. 

Some hon. Members asked: why 
should not Parliament as such be 
associated? My submission would 
be that certain hCltl. Members of 
Parliament who are interested in 
these subjects and who will come to 
the board in their personal capacity 
would be most welcome. But it is 
perhaps not desirable to haVl' e1l.'C-
tion or /lny other methods of asso· 
ciatit1g Members oC Parliament qua 
Members of Parliament. Because, 
Parliament in any case will have an 
opportunity of surveying the n.aUel's; 
the T('port will be placed before it; 
Parliament can ask questions; it can 
introduce resolutions and pUl them; 
it can givc directions and, throUlb 
the Government, convey its wilhes 
in any way it likea OIl any question 
it likes to the board. 1 therefore 
I !link it is bett('r ()If) thr whole that 
If !\1('mbers of Parllllment are aiIlO-
l":""',l lin the.> Board. they are asso-
ciat('d it; their personal capacity 
rath('r ~n ill ·ir reprc'sl'ntaUve 
(·apacity. 

My hon, Criend S',:, dc'ua ··l'Il'l"T<.'d 
to the Cact that the exhibits IHC 1I0t 
alway,; properly preserved. It II 
trul' that this was the caBe in the 
past. and the rl'ason why we decided 
upon making it a National MUleum 
was precisely that. Becaule, we 
were convinced that these very rich 
collections could not be properly 
lookl'd after unless it was made into 
a National Museum. And I am alllO 
very happy to lay that we have 
today all the' Auistant Director In 
char,e of the museum one of our 
most dynamic museum men in India. 
U my hon. friends have recently 
visit.ed the museum they would have 
seen that already Imporlant changeN 
have bem brought about, For 
example, very few people knew 
till recently that in thiA mu.eum, 
we have lot lOme of the finelt 
collections of early MughaJ minia-
tures and also of the Deccan style ot 
paintln,. and the transition trom the 
Mulfhal style to the Rajput style 
and the Deeean Ityle can be IHft 
very cl .... ly In thb museum. 'Ibis 
wu not known eval to people wbo 
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were concerned with and interested 
In museology, but our new assistant 
director, by his study, has been able 
to discover new aspects like this. 

Similarly, I had the privilege very 
recently of going to that museum in 
connection with an exhibition of 
Bidri work. The Bidri work of 
Hyderabad has always been famous, 
but till this exhibition was held, we 
did not again know what was the 
great wealth which belonged to this 
country and to this nation, and what 
was the wealth which was already 
available in the museum. This kind of 
organisation of exhibitions, and or-
ganisations of special functions, and 
bringing out ot publications is what 
we have in view. 

In this connection, my hon. friend 
Shri N. R. Ghosh had referred to the 
question of albwns and had said that 
one of the things which he missed 
very much in India was that mu-
seums sometimes printed picture 
post_cards but did not bring out 
albums. I am happy to tell him 
that that is not quite true today. It 
may have been so a year or a year 
and a half ago. But the National 
Museum Delhi has already brought 
out its first album, which has a 
collection of paintings. The second 
volume is in the prt'Ss, and I have 
also asked the assistant director of 
the Salar Jung Museum to bring out 
an Dlbum of some of the most valu-
able things there. We shall also 
have picture-post-cards, we shall 
have descriptive catalogues etc. But 
all these will take some time. The 
Salar Jung Museum has a very rich 
collection. When we took over the 
museum, there were already over 
25,000 exhibits, and these exhibits 
will be added to, because a museum 
ran nevcr be a dead museum. Un-
le~~ a museum continually goes on 
rollt.'ding. unless it continually 
grows, it cannot retain its character 
as a national museum, but it will 
take a little time to develop it fully. 

I have already dealt with the 
point about the children'. section 

and the students' section, which my 
hon. triend Shrimati Laxmi Bai had 
raised. But most of her speech, of 
course, was concerned not with the 
Salar Jung Museum but with the 
Rt-d Fort and the National Gallery 
of Modem Art and various other 
objects which are of very great im-
portance and interest, but did not 
ha,'e much relevance to this parti-
cular Bill. Therefore, I shall reserve 
my remarks or comments on these 
qupstions for some other appropriate 
time. 

I have discussed the point raised 
by Shri Yadav Narayan Jadhav. 
who, I was glad to find, did not l ~ 
thp idea of one museum only in the 
whole of India and supported the 
Ministry's policy that there shOUld 
he national museums in different 
parts of the country. He referred 
to the staff and said that the staff 
should be improved. We are trying 
to improve the staff but I would 
like the House also U; remember one 
thing. Here was a museum which 
had been built through private mu-
nificence, and here was a museum 
where a number of people tor seve-
ral generations had been devoted to 
th3t mUSl'um. When we took over 
the museum, we gave an assurance 
that those who had served the mu-
seum for a number of years would 
not be disturbed; all of them were 
not fully qualified; we knew that 
but even then, we gave that assur: 
ance in recognition of their past 
lervlces, but I can assure the House 
that in all new recruitment, we shall 
sec to it that the best possible per-
snns are recruited. Further courses 
arc being adopted in the ~n  to 
train stalY. I think one or, maybe, 
two courses in museology have a1-
rC"ldy been held, and we propose to 
hold more such courses, and it may 
very \\'('11 be that Salar Jung Mu-
seum itself will organise a number 
of courses for training in museology 
both for its own stal! and for staff 
trom other mWleums. 
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Then, I come to my' hon. friend 
Shri Aurobindo Ghosal, whose 
speech was partly self-contradictory. 
He started by saying that ill the 
name of nationalising museums, 
Government was taking over the ad-
ministration of museums and taking 
over more and more museums. But 
then, after a little while. when his 
initial-may I use the word-preju-
dice was forgotten by him. he be-
came interested in the subject as 
such, and he went to the extent of 
saying that all the ~  muse-
ums in the country should be taken 
over by the Govemm!'nt of India. 
He. in fact, complained why we had 
already not taken over tlw mus('ums 
in Rajasthatl and MVSOTl' and in 
other parts of the country. I would 
like to steer a middle course. On 
the one hand. we do not want to 
18ke up all the museums. Wh('rev('r 
a museum is being propl'rly looked 
after by the local authoritil's. WE' 
Sh3J1 be willing to /:ive thE'm all 
possiblE' help. TIlE' HOllse knows 
that in the last two ~  WP have 
!!j,'cn substantial h!'lp l ~ ll  to 
(>\'pry State for dl'vl'lopin.l! their 
museums. We havE' ~ en help for 

n~ n  we have /:ivl'n help for 
!'quipment: WI' have giv!'n h!'lp for 
training. and we have giVl'n help for 
reorganising the museums. and WE' 
shall pursue. that policy. bUI we shall 
also, wherevl'r necel'sary. takf' up ns 
institutions of national importance 
such museums as deservl' that credit 
and thM honour. 

The only other poinl which my 
hon. friend Shri Aurobil.1do Gho!!al 
made was that there IIhould bl." hr·ttpr 
organisation. and exhibits should hI." 
better arranged. I pntirely agree 
with him. This again is a continu-
ing process. But if he .oes again to 
the Salar Jta1g MUlieum. hE' will pro-
bably ftnd that already therE' has 
been a jlreat improvement in the 
arrangement. It he 1I(0e5 to the 
National Museum in Ot-Ihi. he will 
find that here allo, the arrangement 
or the organisation of the mWieum Is 
according to the higbellt standarck 
and would probably compare favour-

ably with that in museums anywhere 
else in the world. In the Salar Jung 
Museum and in the Indilfn Museum, 
we have a handicap because of the 
old buildings, and we cannot change 
these buildings overnight. When the 
Salar JlJ.lg Museum's own building 
is ready, 1 1m sure that hon. Mem_ 
bers will find that the exhibits are 
arranged in this new bUilding just as 
weTl as in the National Museum in 
New Delhi. And similarly, in e~  

to the Indian Museum. when that 
new building. where construction 
~ started already. is complete, 
there also. the arrangeml."nt will be 
far befter than what it hal' been till 
now bl't'8USe Wt' have inherited a 
building which was built sometime 
~  1890 or maybe. a hundl't'd years 
ago. 

My hon. friend Dr. Samantsinhar 
had only one othl'r point to make 
about the Comptroller and AudJtor-
G(.'neraJ. I think I have touched on 
all hill other points. I do not quite 
underllland what his point il. We 
hav!' provided in the Bill that the 
Comptrollpr and Auditor-General 
will bt- responsible for having the 
accounts audited. My hon. friend 
W8l;1ts that it should' bE' done by 
!!omf'body under his direction. After 
all, the Cnmptrolll."r and Auditor-
Gl'neral ill the pc!rson who i. In thf' 
bfoMt position to df!CidE' whcather hI." 
will do it himM'lf or through hi. 
OmC!-rs or throuICh samf' other pe0-
ple. But this ill the standard form 
that WI!' Adopt in many of the n.-
tiOl:lRI Institutions. And I thl'r .. rore. 
hopt' that h(' will be satitdlp.d that 
really there Is no subltanC'c in the 
l ~e n that he had made. 

I have already ditICuRlled rnany 01 
the tlu.ICeRlion!! made by my hon. 
frif'nd Shrl D. C. Shllrma. The only 
two comments which he made, and to 
which I have not relf'rred are th ... 
Importance 01 having scientiftc 0b-
ject. and abo II military muw.um. If 
necenary. t did not know thllt. my 
hon. friend had ~ e flO war-
minded. He wants thete military 
objects to be kept In a mum.m. 



15593 Salar Jung MAY 4,1961 15594 

Shri D. C. 3harma: Yes. 

Shrl HwnaYUD Kablr: I would re-
quest him to visit the Salar Jung 
Museum once again, and he will find 
there a very fine collection of wea-
pons of ,all types, weapons of various 
types, and weapons for offence, for 
defooce and also weapons which 
probably are for those who do not 
wish either to take an offence or a 
defence. So, I think that that will 
satisfy my hon. friend. But we shall 
certainly keep in mind his sugges-
tion that more scientific objects 
should be brought in. In facl, in 
declaring this to be a national mu-
seum, we have accepted the com-
mitment that all aspects of national 
life will be reflected there. In the 
modern age, national life cannot be 
fully reflected unless the sC'ientific 
interests of the nation arc also ac-
cepted in that museum. 

Then, he made a suggestion about 
a committee of inspection. It is a 
very interesting and valuablC' sugges-
tion, and I shall keep it in mind. 
But. obviously, the board will have 
power under its rules and regula-
tions to ,appoint such committees 
from time to time. 

My hon. friend Shri N, R. Ghosh 
raised only one o'her point to whkh 
I have not referred, and that is the 
question of what will happen if thel'e 
is no member of the Salar Jung 
family. I am sure that this House 
will ,ioin w'th me in ~ n  that this 
family which has given so munificent-
ly to the nation will not face a situa-
tion like that. and we hope that at 
least in the f"treseeablC' future, th('re 
will always be at Ie-ast one member of 
the Solar Jun. family. whom we can 
nominate to that board, and I shall 
not, therctore. anticipate that coot;n-
lency. 

My hon. friend also made another 
obst."rvat:on wh'ch is very relevant, 
that in order to be a truly naUooal 
mU!leum we must have representa-tion 
of the culture and art of rother coun-
tries as well. I fully agree. Every 

important museum in the world today 
must become an international museum. 
From that point of view, the Salar' 
Jung Museum starts with an advan-
tage because it has already a very rich, 
collection of Japanese objects, a very 
rich collection of objects from China 
and Wes'tern Asia; it has also s:me· 
very rich objects of art from Central 
Asia, very fine collections from Europe 
and also very fine collections from all 
parts of India-Andhra Pradesh in 
particular. We shall keep in mind' 
this requirement of a modern museum. 
that it must reflect not only the' 
national life but also the impact of 
(,ther countries On our national life., 

My hon. friend, Ch. Ranbir Singh, 
made a suggest on that travel conces-
sions should be given. I am sure that 
he will address this request to the-
Ministries of Transport and Railways. 
We shall be very happy to receive his 
support for any concession that m3Y 
bf.' secured for the people who travel 
from on£' area to another. 

I th:nk I have touched on every 
point raised by hon. ME'mbE'rs. One!' 
again I would like to thank h.m. 
e e ~ for the almost unanimou'l 
support that they have given to th£' 
Bill. 

Mr. Chairman: The question is: 

"That thl' Bill to declare the' 
Salar Junp; Museum together with 
the Salar Jung Library at Hydera-
bad to be an institution of national 
importance and to provide f ,r its 
administration and certa'n otMr 
connee'ed matters, as passed by 
Rajya Sabha, be taken into £'on-
sideration". 

Thf' motion wa:q adopted. 

Mr. Chairman: There are no amend_ 
ments to clause 2. 

Thl'  question is: 

"That dause 2 stand part of the 
Bill". 

The motion was adopted. 

Clawe 2 was added to the Bill.. 
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Clause 3-(Definitions) 

Dr. SamaDtslabar: I beg to move: 

Page 2, lines 5 and 6,-

omit "declared to be an institu-
tion of national importance under 
this Act". (3) 

There is nothing much in this except 
a drafting matter. What is stated 
here, "declared to be an institution of 
national importance under this Act", 
is only a repet'tion. The Bill is only 
to make the Salar Jung Museum a 
national museum. So what is the 
gcod of having these words there? 

Mr. Chairman: The amendment is 
before the House. 

Shri Humayun Kablr: This is n 
legal matter. We have been advised 
that this is necessary, so that it will 
distinguish the Salnr Jung Museum 
and the Salar Jung Library as an 
institution of national importance. I 
do not think the hon. Member sh:'uld 
interfere with the drafting of our Bills. 
This is, as I said, a purely legal mat-
ter. 

Mr. Chairman: Dol'S the hon. iVlcm-
ber wsh to press his amendment? 

Dr. Samantsinhar: No, I request !or 
leave of the ~l  to withdraw it. 

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw.his amendment? 

Some Hon. Members: Yes. 

The amendment WaJI, by leave, with-
drawn.. 

Mr. Cbalnnan: The question is: 

''That t1ause 3 stand part of the 
Bill". 

The motion was adopted. 

Clawe 3 was added to the Bill. 

Clawe 4 WIU added to tM BUl. 

. Clause 5-( CompOsition of Board) 

Shri T. B. Vlttal Bao: I beg to mOVe: 

Page 2,-

omit line 31. (8) 

Page 2 and 3,-

for rnes 35 and 36 and 1 and a 
respectively, substitute-

"(,) two persons to be elroted 
by the members of Lok Sabha 
from among its members and one 
pers.1Il to be elected by the mem-
bers of Rajya Sabha trom among 
its members;" (9) 

Page 3,-

for line 3, substitute-

"(h) two persons to be elected' 
by the members of Andhra Pra-
desh Legislative Assembly from 
among ita members and one per-
son to be elected by the membe-rs 
ot Andhra Pradesh Le,islaUve 
Council from among its members". 
(10) 

These amendments relate to th& 
compositbn of the Board. I am not 
seeking to alter the lItren,th of the 
Board. What I ~ lIug,eB1ed in one 
of m.v aml'ndmenis s that the Account. 
ant-Gt'n"rill of Andhra l l~  need 
!lot bl' an ('.l'-officio member 01 the 
Doard. He IS not goinl to ndvill{' on 
mu,(>()lol-:)" ,r al'cha(·ol()gy. His advice. 
if at all (lllt·red, will only ix· with 
n,gurd to th(· main'enanre of ae-counts, 
how thp budl,·t is to be pn,pared, 
wlnl should b(. th!, method of main-
taining accounts etc. We can very 
wpli obllln this much of advic(' from 
th(' Comptroller and Aud tor-GI.'neral 
or ~ reprcs<.'1ltativl'. But the AJ:-
c .untant-C.·neral IWI'd not bl: II mt'fll-
bl'r of th(, n[)urd. 

Shri NarallmhaD: Why i. the han. 
member alergic to him? 

8bri T. B. Vltta. 1taO: J am not 
alleTJ(c to him. 'I'hi. ~ a BOllrd which· 
Rhould ("onsiMt 01 pt'Op'e who contri-
bute IOmething in that .mbjL"l't. There-
fON!. a person connected with accountl 
need not be there since the accountl 
are being to be audited by the Com-
ptroller and Audtor-General. 
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Then 1 come to the question of nomi-
nation. I referred to this in my intro-
ductory remarks a13<>. Though the 
Minister has very exhaustively repiled 
. to all the points rai.;ed by us during 
the debate, 1 am afraid he has not 
touched on this point as exhaustively 
as he could. Therefore, I am not con-
vinced. 1 still ins·st that three 
Members o'f Par·iament be nominated 
to the board of diTectors. Then three 
members from the Andhra Pradesh 
legislature shou'd be nominated to 
the Board. 

Shl'i Narasimhan: Nominated by 
whom? 

Shri T. B, Vittal Rao: My amend_ 
ment is very clear, Two persons will 
be elected by the Members of Lok 
Sahha from amongst themselves and 
,one person will be elected by the 
Members of the Rajya Sabha from 
amongst themselves. Similarly two 
Members of the Andhra Pradesh 
Legislative Assembly will be elected 
by the Assembly and one Member of 
the Andhra Pradesh Legislative Coun-
cil will be elected by the Council. 

This amendment of mine has 
received the support af many Members 
who participated in this debate. As it 
is, they can nom'nate anybody they 
like for 'any meeting of the Board. 
When these persons are E'lected by the 
Lok Sabha, Rajya Sabha and 
the Andhra Pradesh Leg;slature, 
onl)' such Members will be 
sent to the Board who will take 
some interest in this subject. archaeo_ 
logy, museology and other things. That 
has been our experience. Here in the 
Lok Sabha. we have been £'lecting 
Members to serve on various 
Committees on the strength of the 
interes' evinced by thOSe Members in 
a paTticubr subject. Therefore, 7 
earnestly request the hon. Minister to 
,accept my amendmnt which has been 
supported by everyone. 

Mr. Chair ..... : The amendments 
.are before the House. 

Shrl Bwnayun It.Wr: I am 
"Very lorry that I cannot aecede to the 

request of my hon. friend, for very 
good reason. 1 will take his amend-
ments one by one. As regards the 
Accountant-General being there, we 
have found from experience that in 
these administrative bodies, the pre-
sence of a financial expert is not only 
useful but essential. My hon. friend 
referred to the Auditor-General and 
said that his representative will be 
there. Where is the Auditor-General 
here. The Auditor-General will only 
examine the accounts at the end of 
the year, whereas the participation 
of the Accountant-General is necessary 
at every meeting, Therefore, I can-
not accept that amendment. 

Shri lIeda: How will he use-
ful'? 

Shri Humayun Kabir: He will 
b(' useful in every meeting because 
we have found that in bodies of this 
kind a man of his experience In 

udministrative and financial matters, 
budgeting and so on, is always use-
ful. 

Then my hon. friend recommends 
that the Andhra Pradesh Legislature 
as such should be represented on the 
Board. This is not a State museum. 
We have allowed two representatives 
of the State Government only for one 
reason, namely, that the State Gov-
ernment made a large donation and 
it will be involved in the adminis-
tration in connection with land and 
other things. I do not think it is 
necessary to have representatives ot 
the Legislature there. 

Regarding the three Members of 
Parliament I would repeat particular-
ly what my hon. friend. Shri Heda, 
said. He said that Parliament is sup-
reme and as such Parliament can look 
into any matter it likes, and if hon. 
Members of the House think that 
their being elected to any body in 
any way adds to their dignity or to 
the Parliament's dignity, they are 
mistaken. I fully accept the argument 
of my hon. friend, Shri Heda. lor the 
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reasons already stated, } hope Mem-
bers of Parliament will ,0 thel't! 
in their personal capacity, and not by 
election here. In a body like this, it 
would be far better to have experts in 
their capacity of experts rather than 
as representatives of the supreme body 
oOf the nafon. I, thereforE'." oppose the 
amendments. 

Mr. Cbairman: The qUl·stion is: 

Page 2,-

Omit line 31. (8) 

Page 2 and 3,-

for I nes 35 and 36 and 1 and 
'2 respectively, ~ 

"(g) two persons to be elected 
by the members of Lok Sabha from 
among its members and one per-
son to be elected by the members 
of Rajya Sabha from among its 
members;" (9) 

for line 3, substitute-

'f(h) two persons to be elected 
by the members of Andhra Pradesh 
Legislative Assembly from among 
its members and one person to be 
elected by the members of An-
dbra Pradesh Legislative Council 
from among its members," (10) 

The motion was negatived. 

Mr. Cbairman: I find there arl' II') 
-amendments to clause 6 to 8 also. So 
I will put clauses 5 to 8 together. 

The question is: 

"That clauses 5 to 8 sland part 
or :hc BUl." 
The motion WIU adopud. 

Cl6uses 5 to 8 were 4dded to the Bill. 

'CIaae t-(Meering of 80C1rd) 

8Ilri T .•. VIUal ... : Sir, I bet to 
·.move: 

Pace 4,-

omit lines 19 to 22. (11) 

My amendment teeka to omit thele 
lines from IUb-clause (I) 01 clause ,: 

:511 (ai)LS-8. 

"If any of the memben referred 
to in clauses (b), (e), (d) and (e) 
of section I) is unable to attend any 
meeting of the Board, he may with 
the previous approval of the QIair-
man authorise any person in writ-
ing to do ~  

These are ez-olllcio memben of the 
Board. If the Secretary in the Min-
istry of Scientlfte ReIearch and Cul-
tural Affairs is unable to attend be maT 
authorise somebody with ~ n 

of the Chairman to attend. I tbiDk 
this is not a very healthy procedure. 
Taking into consideration the imp::1l't-
ance of this Board. we have kept these 
officers on the Board 10 that th;s Board 
will be held responsible for the em-
dent administration of the Salar Jun, 
MusE'um and the Salar Jun, Library. 

As stated by the han. Minister, lit 
CL'I'Liin mee:ings there are certain lpe-
C'ialiSl'd subjlocts which Dre beinl dil-
cusslod when an expert has to attend. 
This Sl-cretal1' can t.ake alon, with 
him an advi5er because this is provid-
r;I in clause 10 which says: 

''Th .. Board may al.'l ciat€' with 
itolelf In such m!Ulner and for lIuch 
purposes as may be provided by 
n l n~ mad€' under this Art 
n~  person whOle aSlliltanct" or 
advil't' it may desire In )X.'I'form,'ng 
«ny of its func.-tionll undeor this 
Ac·t" 

"A pc.:r.son a. .. oci"lcd with at by 
:hp Board under sub-JIeC1.jon (1) 
for ;;'1\' purpo&e .nail IL:&ve the 
nght to take part in :hc di.:u.iona 
I f the Board relatin. to that pur-
l'<*!, bu.t mall not. by vUtue of 
the ~ n be entitled to vOll.t· ... 

So, such a person can attend t.he 
meeting and the riCht of voCe wUl be 
exerdlle'd by the actual member of the 
Board. Therefore, the ~ the, 
wa"l advanced by the han. M!nUt« 
tba1 Wtll."f1 ~ expert advice is 
nf"C'eSury hf' can authorise dOf'1l n"t 
bold w&"er; it is not ten.abW. 

~n  with reprcl \? u.. oIber 1 per-
.... It .......... ...,. ... .. 
10Iayw of the lIunIdpal CoI ..... __ of 
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Hyderabad, the ~ n ell  0)[ 

the Osmania University and the 
Accountant-General of Andhra Pra-
desh. These ee~ n  of the Board 
are invariably gcing to be held at 
Hyderabad. It is definite, because 
more members are from that place. 
The Governor is the chairman of the 
Board. So I fail to understand how 
these three gentlemen,-respected 
gentlt!mcn-cannot find time to attend 
the board meetings. Of course, some-
times the meetings may clash. For 
elG!lmple, the Vice-Chancellor has to 
attend a meeting of the senate or the 
syndicate of ~l e universty. I l'eCOg-
nlise t.hat. But the board meetings arc 
not going to take a lot of timE'. Thr' 
timings could be So arranged as to be 
convenient to every member. There-
fOTe, I do not understand why they 
should bE' aMowed to send a person who 
i..'1 n ~ a member with the permission 
of the chai·rman. I do nnt find suClh :.. 
provL'Iion in any other Act. Only in 
the Acrt rohting t th(' Indian n~l 

~  of Calcutta WI' find such a 
prOV1S'10n. That provision has been 
bodi,ly taken and incorpomte-a he!'!'. 
When the meetings of the board arl' 
held, the persons concernf'd should bt' 
tiherl'. 

From the pooint of view of conlilluity 
also, my amendment is very necessary. 
I ken-ow s'metimes when we attend 
somE' e n ~ of ' somp NlI'Ilnlisttces, 

n n ~  is loat. That i,; b:>ea'llsl'. 
when 9OtI\c !'Il'W mE'mbl'rs ('onll' ~n 

behalf of others, the whole thing ~ 

to be repe3ted for hi!! sake. So. in the 
intC<re!llts of eftkiency of the admmi<;-
tration, 1 would request the hon. Min-
later 'to delE1te thp.S(' clauses. Th . s 
muld not find a pla.ce in thp ~  

of the Bill. 

Dr. S. .. ntl_bar: I bPg to move: 

Page 4,-

aftn' line 26. add: 

"(5) Any member of the Board 
Who fRil'l to attfo!nd personally 
three eonBeCUtiVl' meetinp of thtt 
Boai'd shall r.eMfl to be 8 member 
of tile BoM'd." (I) 

I fully ~ee with the views ex-
pressed by my hon. friend, Shri T. B. 
Vilttal &0. While rep]yjng to the 
general discussion. the hon. Minister 
sai'ti ·that this c!au<;e has been provided 
only to l ~e the Secretary of the 
Ministry. So, far one person, this pro-
vision has been made. and because of 

~ provision. all the other ten mem-
bers will take advantage of the clause. 
People wh') are not members of the 
board will come inj the mem,bers wilt 
nomiInate some persons as their reprC'-
sfmtatives. It will ~ a very bad t1h.ing. 
and thor£' will be no continuity a13o. 
Therefore. my amendmc'nt is that if 
any member ot the board fails to 
lIIttend personally three consecutive 
meetings of the board he shall <'ease 
to be a member of the board. 

Als::, the difficulty of the Secretary 
in the matter of attending the ee l ~ 

of the board has been met by the pro-
visions of clause la, under which an 
expert may be authorised ,to attend 
thf' mpoting. So, there would be no 
difficulty in having expert oplIUon 
being brought to the subjects under 
consideration in the committee. So, I 
hope that the ~n  Mnister would be 
pleas!'d to aC'Cept at least my amL"l\d-
ment. 

Such a provision as is now made by 
the hon. Minis!er find3 place only in 
one other Act, and that is in relation 
to the National Museum a·t Calcutta. 
That example is being followed in tht' 
ease of this Bill also. In this 20th 
century, in tht' democrat.'c foom of 
Government, if an elected nr a nomi-
nated member deputes somebody on 
hL'I be-h.alf to attenJ 1 mf'('ting. that is 
bad. I do not think it will create any 
heal'lhy convention. Therefore, I re-
quest the han. Minister to reconsider 
the whole ma·tter and 8Il"Cept my· 
amendment. 

Dr. M. S. Aney: I just WAnt a clal'i-
flcation about the provisions con.ta'ned' 
in Ruk18WH" (3) of clause 9, Sub-
clause (3) elf clause 9 says a3 follow. 

"If any of the members referred 
to in clauses (b), (e), (d) and (e) 
"If III!C'tIon II is unable to 8'Ulend any 
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meeting of the Board, he JP3,Y, with 
the previous approval of the Chair-
man authorise any person in writ-
ing 10 do so." 

It looks to me that this suo-clause i!> 
somewhat extraord·nery. In thL' first 
place, we are havillg n mina:ion.' tu 
the board. Secondly, we aho give ~ 

~ of nomination to UIJ>C nominat-
ed persons to authorise !1omebody LO 

~  thl' meeting on thNr bchall. 
Not ("nly do we allow a body to nomi-
r.att' e~ members but th:)Se mem-
bers also can authorise soml' oOw!":; tu 
attend 'he ml'E'ting. This ~ ,oOll'wh:Jl 
peculiar. 

Sbri ~ n  Further <it'lpga-
tloa. 

Dr. M  S. Aney: Yl'!1, delegation ot 
powers to those who arc already nomi-
nated! Secondly, there is !1 ml' con-
fusion also, in my opinifln. in lhC' 
language which is used. It is said: 
"be may, with the previous apPI·,jval 
of the Chairman authori.;e allY PCr.;C'l 
:n writing to do so.' I want In knnw 
what is the approval rf'quiJ"f'<i. D()., . 
he require any approval tor nominat-
ing a member, CT does hl' I"{'qu:r,· th,' 
approval for nominating a partirulllr 
member? I do not understand thi" ]1 
may mean both things, It may g'. m'-
rally mean that he has the ~ l

riPt to nominate a person, He may 
ask: "Will you permit me !o nominat. 
a ]X'non? I want to nom:nate a per-
s,n." Hf! can nominate any per.;:m 
with the prcvi·O\1s approval. It may 
also mean "I want approval from thl' 
Chainnan to nominate sut"h and lIuch 
person in ~  place", That meaning 
a1<l0 h ~ le  So, I want the Min-
iIrter to clarify thU position, and ~ee if 
we camlot do aW1lY with th' 5 provision 
altogether, because it is not proper to 
delegate the rieht of nominawc," to 
members who are themselves nominat-
ed, That would be too mueh. 

9bri a ... ,... Kaltlr: I will Il'IIt 
take up to point railed ." Dr. n~  

"nIe Intention here II, In the ease of eJf 
ofJlcin mem.ben-the Seeretary of the 
CJcwenaen.t 01 1Dd1a, the Mayor, the 
Viae-C2IaDeeU r and the Aeeountant-
General-they are being appointed in 

their official capacity, and not personal 
capacity. It is the nonnal practice in 
the Government that when a Secri>taCY 
is nominated. very often in practice, 
the Joint Secretary can attend In his 
plal'e, It is done in practice, but he 
due" not have any right. WI!' propose 
to give that riiht. I have l l n~  

the reasons when I replied to th(' glmt'-
ral debate, In the ('8SC of the St-crt'-
tar)" it may be necessary for him 5 ~

timl'S to Rl'nd the Direclol' oC Natiollal 
Museum III' SOIn(': imes the Dirt.'("t(}r-
Genc'ral of Archaeology or the D l'C."t'-
tor of Anthropology, depending IIp"n 
the question at issuf'. 'l'hi!' l ~  i. 

thlL'! n~~ ll  

H,'garding the ether clarification, be 
had asked for, thl' idea is that Ren,'-
rally we expect all the pel'llOlll to 
attend, If for any special roallon, eithl!r 
'hI' Seocretary or the ~l ~ l  

or the Mayor cannot attend. I'l" n ~ 

thr Chairman beforehand P:tyinC "I 
pannot attf'nd this l1lf'pt'ng; lIuch :.nd 
,;u('h a pt'raon will attend on my 
behalf" and the Chairman's t'on"'''! 
will ~ nc'l'essary, Practically. th'!Il' 
will not Ix> /lny difficulty, bec;lUSt' n ~  

art' all very re5ponlibleo people aud 
lhey will Ix> ablf' t" l ~ thf!1le th1!'l1f1l 
mutually. 

Dr. M  S, AIle,.: Doell the Chairmall 
have thf' rliht to refullt· th(! n'lmlna-
tion? 

Shrl Ruma,..n Xablr: He haa theore. 
t cally thl' right. I do not think there 
will be any practical dif!kuHy 

mn -.i;w mn.. ~  ,,!ir 
~ ~ ~ i flr. q .... 'ITT' 

~n ~ IIIhi t, ~ 'f{ '" ~ 
lIlT" ~ q" f ~ i , tq' ~ 'If 
~ :;.tr 'IT ~ t;n ~ l  I 

Mr CIIaInwa: Do the bon. Meol-
ber!! want to prea their l n en l~ 

BIIrl T. ., VIUaI ... : 1 p1'eU my 
:unendlftlilt., Jfa. 11. 
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Mr. Cha1nnan: The question is: 

Page 4,-

"omit lines 19 to 22". (11) 

The motion was negatived. 

Dr. 8amantsinhar: I do not press my 
amendment No.5. 

The amendment was, by leat'e. with-

drawn. 

Mr. Chalnnan: The question is: 

''That clause 9 stand part of the 
Bill." 

The motion was adopted. 

CLCluse 9 was added to the Bill. 

Clause 10-(Temporary association 
of persons with BOClrd for par-
ticular purposes) 

Mr. Chairman: Does Dr. Samantsin-
har want to move his amendment'! 

Dr. Samantsinhar: No. 

Mr. Chalnnan: Thl! question is: 

"That clause 10 stand part of the 
Bill." 

The motion was adopted. 

Clause 10 was added to ll ~ Bill. 

Clat/.8PS II to 20 were added to the 
Bill. 

Claase 11-(Accounts and AudiO 

Mr. Cbalnnan: Does Dr. Samantisin-
har want to move his amendment! 

Dr. Samaatslnhar: No. 

Mr. Chairman: The question is: 

'''n1at clause 21 stand part of the 
Bill." 

The motion ~ adopted. 

Clau .. ~  21 ~ added to the Bill. 

CIIlWt"B 22 to 28 were added to the 
Bill. 

Mr. Chairman: There are no amend-
ments to the Schedule. The Question 
1&: 

"That the Schedule stantt part o! 
lhe Bill." 

The motion was adopted. 

The Schedule was added ~  the Bill. 

EBaetiD&' Fdl'mUla aDd Claase 1 

Mr. Chairman: There are some 
amendmen.ts to Clause 1 and ~e EnACt-
ing Formula. 

Amendments made: 

Page I, line 1,-

for "Elevet1Jth Year" substitllte-

"Twelfth Year" (1). 

Page 1. line 5.-

for "1960" substitute "1901" (2). 

-(Shri Humaytm Knoj .. ) 

Mr. Chairman: The question is: 

"That clause 1 as amended, th. 
Enacting Formula as amendp.ci. and 
the Title stand part of the ~ l  

The motio71 Ulas udoptt'd. 

CLatl.8e I, as amended, the Enaainll 
Formula, as amended, and the Title 

were added to the Bill. 

Shri Humayun Kabir: Sir, I beg t? 
move: 

"The Bill. as amended, be 
passed." 

8hri T. B. Vitial Rao: Sir, now ~l 

the Bill will be pasaed, and I hope 
the assent of the President also will 
be received very quickly. I only re-
quest the hon. Minister to see that the 
,azette notification is issued aa early 
as possible, because bUilding ~ the 
most important thing. I was r.lly 
amazed when the hon. Minister men-
tioned that a dead line bas been let 
for the construction of the builcliDg. 
He said that because we have to ab.1ft 
into that by December 1963, the build-
ing haa to be completed at leut by 
May. I would urge upon the MiDiner 
to see that the construction 01 tile 
building is completed as quickly .. 
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possible and not to wait till the dead 
line is reached so that the articles 
may be shifted there and arranged in 
a proper order. I know that if the 
hon. Minister takes a little interest he 
can get things done, because once 
when I referred to him about the de-
lay in the construction of the Mining 
Institute building at Kothagudam he 
wrote to the State Minister and thin,s 
got moving quickly and the building 
was completed. I would, therefore 
appeal to him to see that the Act is 
brought into force as early as possible 
and the' building is completed early. 

Shri Narasimhan: Sir. ",hilt-("ongr,l-
tulating the Minister ....... . 

Shri T. B. Vittal Rao: III spitE" of 
your ~ n  

Sbri Narasimhan: Whlie ("rmg .. atu-
lating the hon. Minisler on the easy 
passage of the Bill. I want to make 
one request. Since there are going to 
be a couple of national museums and 
already there are fully statutorily pro.. 
tected museums in Calrutta and other 
places-this one inclusive-it is very 
necessary for the Government to have 
an officer of the statuI! of Dlrector-
General of Museums, ~  that all theM' 
may be kept under good condition and 
great efficiency. That is my humble 

suggestion. 

Mr. Chairman: The l ~ n is: 

"That the Bill, as amended, be 

passed." 

The motion WM adopted. 

15.51 bn. 

MOTOR TRANSPORT WORKERS 
BILL 

RUYA SABRA AMENuMD'l'll 

Mr. CbaInDaD: The House will 
now take up the Motor TranIPOl't 
Workers BI11. 

fte DepIItJ MIaIstn 01 Labollr 
CShrt AWd AU): I beg to rrulVe: 

"That the amendments made by 
Rajya Sabha in the Bill to provide 
for the welfare of motor transport 
workers and to regulate the condi-
tions of their work, be taken into 
consideration." 

Most of the amendment.s which have 
been circulated are of a formal nature. 
I may, however, explain one amend-
ment, and that is with regard to the 
extension of the date for the imple-
mentation of the provisions ot the 
proposed Act from 31st December 
1961 to 31st March 1962. Thl! oriiinal 
Bill did not contain any dall-by which 
til(> Stat!' GO\'I'mmt'nls should impll'_ 
menl. its provisions in their respective 
States. But in the Sell'ct Committee, 
a ~ n was made that some date 
should be fixed and, Itli a matter of 
compromise, I accepted the 3l!1t DPc_ 
I'mbt'r, 1961 This was dOll(' (·arly In 
Novcmbt'r 1960 when we thought by 
the' end of thl' ('urn'nt year It would 
hI' possibll' to ('omplete all the formali_ 
ties. Now, six months have already 
paSS('d e ~ e of thl" ~ ll n h('rt! 
and in tht' other House. I am not 
suggE-osting that the ~ should ht! t·x-
h'nded up 1.0 June or July ]962 but 
only up to 31st March ]962. Evp.n 
thert', it is not 11!'l'eSRary for thr State 
Governments to wllit till thr 31st 
March. If ~  of tht' State Govern-
mt'nts as orc in a p08ition  to implement 
the provillionll of the Bill 
thpy art· wrIromt' to Imple-
ment them ( .. rlier. WI' would 
Impress upon them to take up u.. 
work immediately. But they hav" abo 
their diftkultiel. They have to provide 
a certain machinery for thiM PUJ'1)OSe, 
rules lire to be framed and finaliJed 
after gueltln, and all that. That takel 
time. Therefore, hon. ~ e  will 
appreciate that this luggelltion of mine 
is quite reasonable and, J am lure, It 
will be accepted without much dt.. 
Mllllion 

Mr. Cbalnnaa. Motion movrod' 

"That the amendment. IMde by 
Hajya Sabba in the Bill to provide 
for the welfare of motor tnnsport 




